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THE BANARAS HINDU UNIVEP- ISITY proof of the inaccuracy, what is the way out?

(AMENDMENT) BILL 1964 —continued

MR. CHAIRMAN: Mr. Murahari has not
finished and he may do so. 1 might point out at
the outset that we have to-day and tomorrow for
finishing this piece of legislation. I would like to
finish the general discussion to-day and the
amendments, which are about one hundred, will
be disposed of tomorrow. 1 would .therefore
request Members to make as short speeches as
possible.

PROF. B. N PRASAD (Nominated) ; Sir, with
your permission I would rise on a point, of order.
In connection with the discussion on the Banaras
Hindu ' University Bill on 4th November when I
was making a speech on this point, my friend
Prof. M. B. Lai made a statement that the present
Registrar was appointed as . Deputy Registrar
when Shri Radha-krishnan was the Vice-
Chancellor of the Banaras Hindu University. The
relevant facts are,- one ...

MR. CHAIRMAN: What is the point of order?

SHRI A. D. MANI (Madhya Pradesh) ¢ Under
what rule he can raise this? Is it a point of correc-
tion

PROF. B. N. PRASAD. t can just point out the
mistake because it is a relevant point relating to
my speech and I was contradicted and i have got
the facts now to show that the statement

MR. CHAIRMAN: I am afraid you need not
take it up. You can pass it On to the Minister who
might consider it when he replies or you -might
pass it on to the office if a correction is to be
made but it is not a point of order.

PROF. B. N. PRASAD; Suppose a Member
makes a contradiction of I speech of a certain
Member and what h, makes as a statement is not
cor-rect and the person concerned finds

MR. CHAIRMAN: I do not think there- is
any wa, out. You have said what you had to
say and he ha, said what he had to say. The
House would judge a'd if there is any
obvious mistake, it should be brought to my
notice and I shall try to correct it but T
cannot have a discussion all over again. You
say that it is wrong and he say; that it is
right.

PROF. B. N. PRASAD: Very well Sir.

SHRI DAHYABHAI V PATEL (Gujarat):

You can speak in the Third Reading and
point it out.

ot ME Al (I 9EW)
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SHRI AKBAR ALI KHAN (Andhra
Pradesh): Mr. Chairman, Sir, I have taken this
opportunity with a certain diffidence. Some of
my very esteemed friends asked me to speak.
So I am trying to place with all humility and
respect my views on this subject. I do not
want to hesitate in joining the chorus that has
been thanking and congratulating the
Education Minister but at the same time, Sir,
he owes an explanation to this House and to
the country, why this matter was delayed for
seven year.

SHRI P. N. SAPRU (Uttar
. He does not know it.

Pradesh)
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SHRI AKBAR ALI KHAN: When I say
'he' I mean his Ministry.

SHRI P. N. SAPRU: He came the other
day.

SHRI AKBAR ALI KHAN; When I say
'he' 1 mean his Ministry, and in that view
of"the matter he must explain to the House
why the Ministry delayed this matter for
seven years.

THE MINISTER OF EDUCATION (SHRI
M. C. CHAGLA): Everybody forgot about
the Banaras Hindu University.

SHRI AKBAR ALI KHAN: Then I am also a
little surprised why the 1 boys, the ex-
professors, the ex-members of the executive
and other persons, who should be vitally in-
terested in this all-India University, also t°ok
no serious note of this matter.

PROF. M. B. LAL (Uttar Pradesh) . I may
point out to you that in one of my speeches 1
did make a reference to this question.

SHRI AKBAR ALI KHAN: Well, if
making a reference is enough, J have nothing
to say, but what I feel is that the seriousness
which the problems of this all-India
University required, with that seriousnessness
the people vitally interested in this matter did
not give their attention and carp

I have also one little thing to suggest, Sir;
in having the Select Committee I wish the
Education Minister and the Parliamentary
Affairs Minister had a more comprehensive
and a more broadbased Select Committee;
more than that I will not say.

Now, when we think of this university. Sir,
the image of that great Dersonality, Pandit
Madan. Mohan Malaviya, comes to our mind.
He was an educationist, a patriot and a great
servant of the Indian society and he was
second to none i" 1
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qualities, and when we think of this Banaras
University today, it is wrong to assume that,
when Pandit Madan Mohan Malaviya
established this university, he did so with any
narrow idea or narrow parochialism. It has
been functioning as a national university and
th, way he planned it and brought into being
stand to the credit of that great founder. Sir, I
think at least some of the younger generation
do not know that Pandit Madan Mohan
Malaviya was not only a scholar of Sanskrit
and Hindi but he was also a great scholar of
Urdu and Persian. In the society in which he
grew, | think the contacts he had with DT.
Besant and Akbar Allaha-badi had a great
influence on him and his ideas, and imbibing
these ideas also he founded this University,
which represented the composite culture of
Indian society of the time.

SHRI P. N. SAPRU: And he never spoke
the Hindi which is now spoken by some
scholars.

SHRI AKBAR ALI KHAN: Dr. Sapru,
these interruptions may deprive me of my
time.

The whole question is this, Sir, that in the
society in which he grew, he wanted it to
assimilate modern thoughts and at the same
time he wanted to preserve the best among the
ancient things that were there, and in order to
combine the ideas of East and West, in order
to have the best ideas from all sources and
make the Indian society best, he founded this
university as a medium through which to
achieve his goal, and you will see, Sir, that the
do'ors of this university were open to all
castes and religions in the whole of India. It is
true that the management was kept, as it was
kept in the case of ithe Ali-garh University, in
the hands of one community. But that was
only a service and” this also has been modi-
fied by the' 1951 Act by which now members
of all denominations can lake part i" the
Court, in the Executive Council and in other
bodies also. When we come across this
problem, I
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think w, cannot forget Dr. Shrimali who was
an old student of Banaras University. He was
forced to have this painful operation, namely,
the suspension of the Act as well as the
appointment of the new committee. But I
must give him credit that he

had chosen the best committee, head-

ed by Dr. Mudaliar.

SHRI P. N. SAPRU: And tb* worst report
that has ever been published by any
committee.

SHRI AKBAR ALI KHAN; Sir, this, time
should be deducted from my time. I think
each one of those persons, I mean (0 far as
their calibre and their educational abilities are
concerned, was second to none. But there may
be points, as Dr. Sapru says and as Prof. Lai
has stated in his note, where we differ and
differ strongly from that committee. But at the
same time. I must say that they applied their
minds and they have brought to the notice of
the country some of the features. some of the
darkest spots that were. really eating into the
very roots of this institution.

SHRI G. MURAHARI: An extremely
prejudiced report.

SHRI AKBAR ALI KHAN: Maybe. Now.
what I have .to say in that connection is that
this committee was formed Can I not assume
that for the last seven years, the Executive
committee, nominated the Vice-Chancellor
and this Registrar have been working very
satisfactorily? I mean, the fact that attention
was not drawn to anything gives us the idea
that probably they wer, working satisfactorily.
Anyhow, now that Parliament is seized of this
motion, we have to see that in future this.
University hag all the support and all those
facilities which its founder envisaged. We
have fo see now only 7o the best interests of
this University, irrespective of whether it
pleases somebody or whether it does not
please somebody. We have in our own
humble way tried to approach this problem
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(Shri Akbar Ali Khan)

in that way. Sir. for this purpose in this House
Dr. Tara Chand and Dr. Sapru have suggested
certain norms. IB this University which was,
more or less, envisaged on the lines of the
universities of Oxford and Cambridge, what
should be the ideals and wnat should be th,
effort of .the Government and of Parliament to
see tnat -his University stands up to those
ideals? I submit the main thing in every
university, especially when we think of an all-
India or Central University, should be that
there must be a keen desire and a keen
atmosphere for the pursuit of knowledge, to
liberalise the minds of students, to wide, their
outlook anj at the same time build P character
so that this University may produce people
who will be an asset to the nation and an asset
to the whole world. With that ideal in mind
and with all respect and homage which we
have paid to Pandit Madan Mohan Malaviaya,
we have t° « how best we can improve this
University.

No doubt, the question of democracy comes
in. Several points and several other matters
have been raised. But I think our sure test, our
final test, should be what are the
circumstances which would encourage this
correct academic and intellectual atmosphere
in all the colleges arnd ™ ** the sections of this
great University. Having that in mind, the first
thing that strikes me —and I think that is not
only the suggestion of the Mudaliar Com-
mittee, but most of the Members who have
spoken have agreed on this point—is that the
existing number of colleges and especially the
affiliation of colleges other than residential
ones, has been responsible for most of the
maladies of this University. This i also a
general question. But I would. lik, the hon.
Minister to see that particularly the students of
the eastern U.P. regions, who have no
colleges, no convenient places to go to, where
they will go, should be provided by the U.P.
Oovernment.

[RAJYA SABHA ]
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SHRI P. N. SAPRU: Gorakhpur Is there.

SHRI AKBAR ALI KHAN: It is not so
convenient and they must have more colleges.
I am one of those who think that this
University can function in the best manner
possible if it is a residential university and if
the number of students is limited and if there
is closer contact between the teachers an,} the
taught. These are not there. In order to have
all- that, you will have to provide other
institutions. You will have to provide
technical institutions so that the rush to the
Banaras University is controlled. They can
then go to other places and this University can
b, made, on the lines of Oxford and
Cambridge a real residential uni-versitv where
there is an atmosphere of education, of
research and so on and so forth. That is the
main thing that I would like to submit for the
consideration of thi; House and the
Government.

Then the other point that is rather important
is about the position of the Senate, the
Executive Council and the Vice-Chancellor,
and or course, the Standing Committee 01 the
Academic Council. These are the imDortant
points. So far as the Senate is concerned, I am

very happy... .

AN HON. MEMBER; You mean the
Court.

SHRI AKBAR ALT KHAN: Yes. the
Court.

PROF. M. B. LAL; The Senate is called
the Academic Council.

SHRI AKBAR ALI KHAN: I am talking of
the Court and I am glad that its composition
has been very much widened and the number
of representatives of the old boys, of the
registered graduates, has been increased. The
representation for educationists has also been
widened and a larger.
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number of people can come in, I think
about eighty, representing a variety of
elements, and the nominated element has
been reduced to the least. These are all
welcome features and I think that these
satisfy the democratic urges on the one
hand and also keep up the standard as the
educationists, professors and teachers
will have a predominant say. Dr. Tara
Chand was expressing a feeling that the
representation of academic people is less
than what it should be. But I think on the
whole, taking the measure as a whole, for
the time being I am satisfied with the
present composition of the Court.

As for the. Executive Council also I am
glad it has got all the necessary powers
and the work of implementation and
execution is entrusted, quite correctly, to
the Executive Council. In those matters
where the Vice-Chancellor has been
given certain powers, they are subject
finally to the Executive Council and in a'
way subject to the Court.

Now, the position of the Vice-Chan-
cellor is an important one, and I feel and I
respectfully submit that if there is a good
Vice-Chancellor the atmosphere is
entirely different. If the Vice-Chancellor
is not as one would like to have, then the
position is different. So the main problem
of the future of the University will turn
on your correct selection of the Vice-
Chancellor. I am glad that there also the
Education Minister has agreed that for his
selection two representatives will be from
the Court.

I do not mind it if you want to have it
also by means of the single transferable
vote or by a simple majority but two
from the Court and one, the Visitor, these
three will select one and he will be
finally accepted by all concerned.

MR. CHAIRMAN: You have taken
fifteen minutes.

SHRI AKBAR ALI KHAN: May I
take two or three more minutes, Sir?

» MR. CHAIRMAN: Yes.

[I0NOV. 1965]

University 786
(Amendment) Bill, 1964

SHRI AKBAR ALI KHAN: Now I
feel, when you have selected the Vice-
Chancellor, that the power that you give
to him should not be fettered, he should
have greater responsibility and power. I
also agree there—the power of
suspension of some of the staff members
that has been given to him, the power of
selection and the power to keep
discipline, although it is extraordinary
that these powers have been given to
him. It has also been suggested that he
can delegate them to some senior people.
The word 'person' is troubling somebody
and I would like th, Education Minister
to see whether instead of any 'person'
they could put in there 'any senior
teacher' or 'any officer' of the University.
I also agree that you do not re-elect him,
you have made him ineligible for the next
election. But so long as he is there give
him all power so that in case of any
necessity he may use it and I am sure that
when you select a right person, he will
very sparingly use it or he will not use it.

Now, so far as the controversy about
the Vice-Chancellor and the Registrar is
concerned, in the Bill it has been
suggested that they should be made to
retire. On principle I do not agree with it;
let us not establish a precedent in
Parliamentary legislation of taking up the
work of the Executive and administrative
authorities on our shoulders. I feel that is
a wrong thing to do and in this Bill we
should not have that provision. But at the
same time with all humility 1 would
appeal to the Vice-Chancellor and the
Registrar, both of whom I do not know
personally before this new Act comes
into force, it is up to them, in the interests
of the University, when there is
controversy about them, they should
themselves retire and they should leave
the University.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): If you have known them, you
would have supported the move of the
Select Committee.' That is the difficulty.
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SHRI AKBAR ALI KHAN: I want to gain
the object of the Select Committee without
infringing the conventions and at the same
time I want to have these two people out of it,
but gracefully. I would appeal, on the
understanding that the Education Minister, as
an able advocate, will try to convince them
and try to get them out without much fuss. If
necessary, let. them be given their pay; I do
not grudge the amount.

SHRI G. MURAHARI: Sometimes they
are not so graceful.

SHRI AKBAR ALI KHAN: I think now
the ingenuity of the Education Minister is on
test in getting both these people out
gracefully.

Regarding the students' union, I do not
agree with the provision here. I think the
union membership should be made
compulsory. When you are giving such
powers to the Vice-Chancellor and to the
other bodies, then you should give a fair
chance to the students also. They must have a
right and it must be compulsory. You know
much better than we do, Sir. If there is no
compulsion there will be no union at all.
Whatever may be the democratic things about
which my friends, Dr. Sapru, Dr. Prasad and
others, have said, from the students' point of
view, I do feel that the students' union
membership should be compulsory and as we
want the University to prosper, let our young
people also get themselves trained so that they
become useful citizens and I do feel that this
University will fulfil the purpose which its
founder had envisaged. As regards the name
and other things, I will speak at a later stage.

SHRIMATI SHAKUNTALA PARA-
NJPYE (Nominated): Sir, I do not want to
speak about the points that have already been
discussed from both sides of the House. But I
shall make a very brief reference to some of
them.

As regards the Vice-Chancellor and the
Registrar, a lot of heat has been created in this
House. But I do agree with the two
Professors, Prof. Mukut Behari Lai and Prof.
Wadia, that it
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would be unjust and humiliating to make
them retir, compulsorily. It would be a Wrong
move on the part of the authority. I think
everybody, even a person who has committed
the seven deadly sins, has a right to defend
himself and these two people, the Vice-
Chancellor and the Registrar .

SHRI M. P. SHUKLA (Uttar Pradesh) :
This is the very Ordinance on which the Bill
has come before the House. People have been
removed by legislation, by an Act of
Parliament, in this way.

SHRIMATI SHAKUNTALA  PARA-
NJPYE: But I think they should be given a
chance of defence, and as has been suggested
by two or three Members, if their sins of
commission and omission have been so grave,
they could be charge-sheeted and then re-
moved, as you say, according to legal and
judicial methods.

Now, as regards the powers that hav, been
conferred on the Vice-Chancellor also, I feel
very strongly; he has been given powers of
"bdH"d=?7qT ~H" -He has been given
autocratic' powers. I am sorry, in the different
motions that have been brought before the
House, there is n trend to give these autocratic
powers. When the Gold Control Bill was
being discussed, the Gold Controller was also
given these autocratic and over-riding powers.
In this Bill, similarly, the Vice-Chancellor is
proposed to be given the same powers. I think
they are very much over-riding; these powers
should go back to the Academic Council.

I am not going to speak at the moment
about the other points. But I want to speak
today about what I think to be the root cause
of student indiscipline. The youth today, as
you know perhaps better than I do, is bored
and frustrated, and it is the empty minds of
the students that have become so many devil's
workshops. If we could provide some kind of
part-time employment to our students, some
of them, I feel sure, would be most happy to
have some extra money to
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spend. We all admire the slogan 'earn and
learn', and praise the American students who
even do dish-washing in order to earn a' few
dollars to have extra pocket money or to earn
their education. I feel that our universities and
the University Grants Commission also could
think more on these lines of earning and
learning by throwing open some avenues of
earning to the students. They can find out
what avenues of employment can be provided
to our students. Both in the West and in the
East, we hear about the constructive part that
students take in the development of their own
countries. In our own country also, I am glad
to say, there are a few people who have been
working on these lines. In m, State of
Maharashtra, the late KarmaVir Bhau Rao
Patil and his Ryot Sikshan Sansthan is
renowned for inculcating an attitude of self-
help. I have seen it work at close quarters and
have marvelled at the students who have
worked even in quarries to get the stones to
construct buildings for their own colleges and
hostels. I have visited their hostels and have
seen with my own eyes how the students do
everything from A to Z. They even grind grain
to make their own flour or atfa and they do
their own cooking and washing and attend the
colleges; they work and study hard. Some of
them have even passed out as scienc,
graduates. I think vve can emulate that line of
action and benefit thereby. In the Spicer's Col-
lege in Poona, a' college which is run by some
American Missionaries, the students who
cannot afford to pay their own fee are given
opportunities of work. They have their own
backery, their own tailoring department,
where these students can work and pay for
their  education. Th, Banaras Hindu
University, it has been said, was intended to
be a residential University but today it is short
of accommodation and I wonder why the
students should not be asked to construct their
own buildings. They should certainly be paid
for it, and I am not suggesting that it should be
done on the basis of shramdan. We hear a lot
about sharamdan. 1have
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nothing against it but what I am suggesting is
ispTT” That the habit of earning by working
should be inculcated in our young boys and
girls. I would like to see this habit of work
taking root amongst our youth and in the
present context of emergency and food
shortage all round, Sir, I feel this is an
opportune moment to start activities on these
lines. A youth guidance and employment
services should be' established for the
undergraduates and plenty of part-tim, work
can be provided once we start thinking about
it. When we are short of funds, I know and
everybody knows, we approach big business-
folk for donations. Now, I feel we can
approach them also to ask them to provide
part-time and piecemeal work for our under-
graduates. It can be done and if we seek their
help I know some progressive business people
will come forward. During the peak hours, Sir,
in big cities in, the shops and restaurants, they
are short of service and we can then enlist a fp'
sludents who would like to help, who would
like to take on this work on an hourly wages
basis. We will, of course, have to well screen
these students and the teachers can give a
helping hand in this respect. It will bring the
students nearer to the teach ers and re-
establish or strengthen that bond between the
students and teachers, a bond which is at the
moment becoming very very slender. During
vacation times, as we all know, the students
have plenty of time on their hands and during
that time they could participate in building
activities and go into the rural or industrial
areas teach the masses and even work in the
fields. When I was in Europe two years ago, |
lived in a students hostel in Amsterdam, a
hostel which was run as a hotel during the
summer vacation entirely by th. students
themselves. Right from cleaning the rooms to
serving at tables, the students did everything.
Our student hostels which lie supremely
vacant and are an open invitation to rats and
bats can be worked on similar lines and
provide lodging and boarding for
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(Shrimati Shakuntala Paranjpe.) visitors.
As you know, accommodation is very
scarce all over the country and these hostels in
vacation time can help fill the gap partially at
least The University Grants Commission, |
know, is very much concerned about poor
students who have no place where they can
conduct their studies and is out to provide them
with such accommodation. At the same time,
I would like them to exercise their mind and try
to provide part-time and vacation-time
employment for the students. In the hostels
where the students are better off and can pay
for their boarding and lodging they should be
asked to do some kind of work. Washing
one's own clothes, cleaning one's own room
etc., should be made obligatory. Manual work
will be a practical lesson in dignity of labour
and I do not sea why canteens in colleges
or hostels cannot be run by-students themselves
If the washing is to be done by the students
they will automatically learn to be very tidy
and clean and considerate. A number of

foreign students, as we all know, Sir, are
coming to India and a greater number of
our students are going abroad. If these

foreign students could help our students to
undertake some such constructive schemes, it
will be a grand example of international
youth  cooperation.  Youth  conferences
and seminars alone seldom establish that close
human contact as this sort of schemes would
do.  The International Voluntary Work
Camps have done some remarkable work
along  these lines. I wanted to read a few
things but as the time is short, I would confine
myself to one or two items. The first is this:
"The first 'modern' workcamp was held
near Verdun, France, in 1920, when young
people from France, Germany and other
nations helped rebuild war-ravaged farms."

Now, that is, Sir, what our young people
should do in Raja'sthan and Punjab. I will not
read out the whole thing exhaustively but 1
will give another example. "A good example of
the kind of project undertaken is the camp that
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was held a few summers ago at

B'itzingen, a small picturesque village perched
high in the Swiss Alps. Every summer for
decades, perhaps centuries, the people of
Blitzingen have carried their cows' milk down
miles of twisting road once or twice a day
from their summer pastures perched 1,200 feet
above the village As mechanization became
widespread in Swiss dairies, Blitzingens could
no longer compete: the young people of the
village began to move away and Blitzingen
seemed doomed to wither and die. Then 20
young workcampers representing several
nations and races came to help. For about a
month they worked side by side  with the
villagers who had remained and laid a
plastic  pipe down the mountainside. Now
the milk comes down from the summer
pasture in six minutes  (instead of three
hours) and  Blitzengen, en -couraged, is
beginning to revive." I know my time is short
but I would like to say that these camps have
helped to build schools, dig wells and build
surface roads in African countries. This
organisation I mentioned is a voluntary
organisation  but  we can work out
schemes on similar lines and provide some
paying employment for our undergraduates.
If we could do this, we could do away what is
disturbing us, student indiscipline. It will
also help to model their character because
youth is full of energy and it just needs proper
guidance and opportunity. Som,
progressive teachers would be the right
persons to take such schemes in hand and
our enthusiastic Education =~ Minister  and
the University Grants Commission will, 1
hope, give my suggestions full cons'-deration
and find them worthwhile. Thank you Sir.

SHRI G. S. PATHAK (Uttar Pradesh) . Mr.
Chairman, I would support this Bill generally
but there are some provisions in this Bill to
which I take strong objection and on, of them
has caused me alarm and not a little un-
happiness. I shall immediately come to that
provision. Now, at one stroke, the Parliament
would dismiss two officers without giving
them an opportu-
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nity of showing cause why their services are
being dispensed’ with. This provision
contained in clause 23(4) is a provision which
raises questions of high principle. I do not
know the Registrar, I do not even know his
name and I do not know what he has or has not
done which deserves this treatment but I am
confining myself broadly to a question of
principle, and whether an officer is guilty of
misconduct and for that reason is liable to
dismissal is a matter for which procedures are
laid down in all the institutions which employ
officers. Those procedures secure justice to the
persons concerned. In case the procedures are
not followed or justice is not done the
aggrieved party can resort to courts. In the
case of this very institution there have been
several cases which went to the courts. In one
case the Supreme Court quashed the Re-
solution of the Executive Council and upheld
the case of the teachers. Now all this goes by
the board. The officer is denied the
opportunity to a fair trial. He is denied the
opportunity if he .is aggrieved to go to a court
and Parliament dismisses these officers
straightway.. Now this is a matter relating to
th, citizens' liberties. Whether the service
should be terminated before expiry of. the term
stipulated is a matter of private dispute
between the officer and the University. Will
Parliament or should Parliament taks it upon
itself to decide private disputes and shut the
door of the courts to persons who may feel
aggrieved by the action of the employers? That
is the important question which is involved in
the present case. If this clause is passed into a
section and becomes a part of the Act, it will
set a precedent which will be fraught with
serious consequences. And Parliament using
this precedent will employ its powers in
similar cases or in other cases wher? much
more serious consequences might be involved.
Now in no democratic country a Parliament or
a legislature passes such laws today. This
clause has got a family likeness to what were
known as Bills of Attainder and Bills of Pains
and Penalties. Such Bills used to be pa'ssed at
one time in the
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United Kingdom but even there the person
who was attained was given the opportunity
by Parliament to defend himself, to produce
witnesses in his defence and Parliament used
to try him as the High Court of Parliament, in
England never has such a law been passed
without Parliament assuming the role of the
High Court and since the 18th Century no
such law has ever been passed in England.
That practice has fallen into desuetude.

Now, take the case of America. I will take
only one case. Around the year 1946 three
employees of the Government were charged
with un-American or subversive activities. An
Appropriation Bill was before the legislature
and a provision was made that they should not
be given their salaries because of their
subversive a.titude or subversive activities.
Now this case went to the Supreme Court and
the question arose whether it was ope, to the
legislature to pass such a law. Now, Sir, in the
United States Constitution there is a provision
against passing of Bills of Attainders but it
does not affect the present question on
principle. The Supreme Court held that the
action of the legislature amounted to dismissal
of those three employees. It was also held that
it amounted to punishment without trial. I will
read just a few lines from the Judgment. This
is what the Supreme Court said:

"Those who wrote our Constitution well
knew the danger inherent in special
legislative Acts which take away the life,
liberty or property of particular named
persons because the legislature thinks them

Uliguilty  of conduct which  deserves
punishment. They intended to safeguard
the people of this country from punishment
without trial by duly constituted courts".
SHRI P. N. SAPRU: Whose opinion

is it?'

SHRI G. S. PATHAK: This is in Lovett's
case; I will tell you later because I have got
very little time.
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[Shri G. S. Pathak.]

Now, Sir, foreign jurists refer to the
ideologies which we follow in India and it is
important to note in this connection that a
jurist of the eminence of Mr. Douglas, Judge
of the Supreme Court of America, while
delivering the Tagore Law Lectures in
Calcutta said this on this subject:

The Right to a Fair Trial

A civilised system of law is as much
concerned with the means employed to bring
people to justice as it is with the ends
themselves. The first principle of Anglo-
American justice is that the ends do not
justify the means. That is indeed basic to the
conception of due processes in the procedural
sense. This is common meeting ground for
East and West as Gandhi once wrote: 'The
means may be likened to a seed, the end to a
tree and there is just the same inviolable
connection between the means and the ends
as there is between the seed and the tree."."

Now how would it be liked or how would
such an example as we are going to set if this
Bill is passed into law, affect the views of
those who hold us in the highest esteem? I am
speaking juridically. What are the standards
which our Parliament is following? Is it not ,
dangerous thing that we cast aside, that we
throw to the winds, principles of freedom,
principles of liberty, principles of justice and

SHRI CHANDRA SHEKHAR: What
happened at the time of the Railway strike
when this Parliament ruled that workers
should be suspended without trial and you
supported it?

SHRI DAHYABHAI V. PATEL: What
about the 17th amendment?

SHRI CHANDRA SHEKHAR: Perhaps
our prestige was not lowered at
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that time because it was
who were involved.

the small workers

SHRI P. N. SAPRU: Two wrongs do not
make a right.

MR. CHAIRMAN: You are dealing with a
very vital point, it seems.

SHRI G. S. PATHAK: Permit me to ignore
these interruptions for two reasons; one
because I do not find any relevancy in these
interruptions and secondly this is not the time
to remind me of some past legislation.

Now, I am talking about this principle and I
say that Parliament should not decide any
dispute of this nature. It is a dispute where a
certain person should be dismissed before the
expiry of his term of service. If the matter
goes to a court, or if the procedures are
adopted, which procedures are laid down in
the statutes, these people will have justice and
if those procedures are denied, the court will
protect them. Now, such a law which would
deny to the citizen these- liberties should not
be passed by our Parliament. I would not talk
about the principle of natural justice because
it is well known to all the Members here. If
anything is done by which this principle is
denied, then that action itself is bad. Now,
under cover of Parliamentary legislation you
are denying liberties to the citizens and there
is no civilised country, where democratic
processes are employed, where such a law is
passed. And we will be the first to mark a
departure from the civilised procedure, to
mark a departure from the traditions of
Parliaments in democracies.

MR. CHAIRMAN: Excuse me for
interrupting. How long would you take?

SHRI G. S. PATHAK: Ten minutes.

MR CHAIRMAN: I am afraid I would not
detain the House for ten minutes. Then you
will have to continue in the afternoon. You
may eon-
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tinue in the afternoon. The House stand?

adjourned till 2.30.

The House adjourned for lunch at
two minutes past one of the clock.

The House reassembled after lunch at half
past two of the clock, THE DEPUTY
CHAIRMAN in the Chair.

SHRI G. S. PATHAK: Madam. Deputy
Chairman, if clause 23(4) is passed into law,
we will be achieving the supposed end, that
is, the removal of two officers, by employing
unfair and unjust means. We will be
condemning people without hearing them and
such a legislation will be a blot on the Statute
Book.

SHRI AKBAR ALI KHAN: Are we
competent unde, the Constitution?

SHRI G. S. PATHAK: Well, I shall leave
alone the question of the constitutionality of
such a provision, because to put it at the
lowest, 1 have grave doubts about the
constitutionality of a provision like this. [ am
leaving that question apart for the moment.

Now, one word about the name of the
University. It is an institution of national
importance. It belongs to the entire nation. It
is high time that names like Hindu and
Muslim in  connection with  national
institutions were dropped. The idea that a
particular national institution is either a Hindu
institution or , Muslim ‘nstitution or a
Christian institution must be banished from
our minds today. No two universities are
alike. There are special characteristics
belonging to universities, but if it is at all
necessary to convey the distinctive features of
particular universities there are other means
available. 'Hindu' and 'Muslim' are names
which cannot be allowed to serve that
purpose. Pandit Madan Mohan Malaviya was
the founder of this University and he followed
certain ideals. Those ideals are reflected in
some of the features of
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this University and it would be very desirable
that the name of Pandit Madan Mohan
Malaviya be associated with this University
and the name 'Hindu' be dropped. One
method of altering the name is to adopt it as
'Madan Mohan Malaviya Banaras University'.
Some friends suggest that the word 'Banaras'
is not necessary, as it is an incorrect name for
Varanasi. Whatever that may be, the word
'Hindu' should be dropped and 'Madan Mohan
Malaviya Banaras University' should be
adopted or some suitable name containing the
name of Pandit Madan Mohan Malaviya.

Now, Madam, there are some provisions,
about which I wanted to speak. About the
discipline of students. I was connected with
the Allahabad University for a number of
years. I am connected with some other Uni-
versities too and I can say from some
experience that one reason which is
responsible for indiscipline in universities is
the introduction of political elements among
the student community. You cannot make the
university a cockpit for politicians. If some
politicians use students for their purposes,
other politicians use them for their own
purposes and so on and so forth. It is. not right
that more than a few teachers should aspire to
be politicians or should aspire for seats in the
Legislatures. When I was on the Executive
Council of one of the Universities, I enquired
from one teacher who wanted to enter the
Legislature: How will you finish the course?
He said. "I generally finish the course in the
month of November." Now, it appears that
there is a tendency among teachers to become
politicians at the sacrifice of teaching, not to
say of research. The students are not fully
occupied and the result is indiscipline. In
some countries, apart from their studies in the
university, the students' time is occupied
otherwise. They go to farms. They do other
national work and in this manner if we apply
our mind critically to the present situation, we
can devise means by which student
indiscipline can be re-
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[Shri G. S. Pathak.] moved. In this matter
it is both the teacher, and students who will
have to be corrected.

Madam, for some time past there had been
a deterioration in the affairs of 1>he
University. Certain matters had reached the
courts too often. Things were happening
which did not enhance the reputation of this
University and it was right and proper that
Government should have intervened by the
introduction of this Bill. I join my humble
voice in congratulating the Education
Minister, who has devoted hig attention and
thought worthy of the cause and who has
taken great pains in preparing this Bill and
sponsoring it. There are other features of this
Bill on which I wanted to make some
observations, but I feel that my time is over.
I thank you.

THE DEPUTY CHAIRMAN: There are
seventeen more to speak. So, I think, you will
be restrained so far ac time is concerned.
Prof. Wadia.

PROF. A. R. WADIA (Nominated):
Madam Deputy Chairman, I shall have to
crave your indulgence from the very
beginning as I have to speak in various
capacities. I have been put in the dock and |
shall have to reply to it at some length. I
should have time.

THE DEPUTY. CHAIRMAN: You can do
it in fifteen minutes.

PROF. A. R. WADIA: Impossible to speak
in fifteen minutes. I might as well sit down.
Madam, 1 think there has been perfect
unanimity in this House on one point and that
is in congratulating the Education Minister on
having brought forward this BLU. More than
anyone else I am happy because it will see an
end to a thankless task that we have been
shouldering for the last seven years. I have
been pressing the Education Minister to bring
forward this Bill as quickly as possible and I
was pestering his predecessor also, but for
certain reasons which I cannot mention here
nothing was done. Anyway my friend, Mr.
Akbar All Khan, raised the question as to why
there had been this long
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delay of seven years. It was not duo to the
Executive Council of the Banaras Hindu
University. We sent our report <"s far back as
1961, and if in spite of that there has been
delay, it is not our fault. I do not know whose
fault it is, but I am glad that the present
Education Minister has brought forward this
Bill.

SHRI AKBAR ALI
somebody's fault.

PROF. A. R. WADIA: You ask me
privately. There are certain things which
cannot be said on the floor of the House.
Unfortunately I missed the pleasure of
listening to some of the speeches because I
had an engagement outside Delhi, but I am
glad that I had the pleasure of listening to my
distinguished friend, Mr. Arjun Arora. I
listened to him with great admiration, and I
began to wonder why the Government had
missed the chance of nominating him as a
member of the Executive Council instead of
my own humble self. I know what he will
have done. He would have supported every
member who has been condemned by the
Mudaliar Committee Report. He would have
insisted on the immediate dismissal of the then
Vice-Chancellor and the then Registrar.
Whether he would have carried his colleagues
with him 1 do not know, because, intelligent
as Mr. Arora is, his colleagues were not less
intelligent, considering that one of them was a
retired Chief Justice of the Supreme Court of
India, another was an ex-Mayor of Calcutta
and an ex-Minister of West Bengal and an ex-
High Commissioner for India in East Pakistan.
There was another gentleman who used to
occupy this seat for a number of years, who
had been a leading figure in the public life of
India for half a century. There was that
wonderful organiser who has transformed the
desert of Pilani into a wonderful educational
institution. There was the only lady Vice-
Chancellor on our Council. With all these
people, whether Mr. Arora could have
succeeded in getting his views through I do
not know. Anyway I was not

KHAN: It is
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willing to refer to the Mudaliar Committee
Report because it serves as a red rag to a bull
to many Members. I say this much that the
Mudaliar Committee Report wag not very
temperate in its language. It could have
certainly been better drafted. I shall n"o admit
that it was not correct in all the facts that it
stated. I think greater care should have been
taken about the accuracy of the facts stated by
such an important Committee. But when all is
said and done, by and large the Mudaliar
Committee did succeed in bringing out the
fact that there was something wrong in the
State of Denmark and it required looking into.
The Government had to ruspend the Act and
appointed an Executive Council which was
expected to function only for a few months. In
tact when I accepted the responsibility, I was
certain that it would be only for six months,
but it has gone on unfortunately for seven
years.

We started our work under a heavy cloud.
When we went to the Banaras Hindu University,
we had a very cold reception from the members
of the staff, because they were all smarting under
the strictures of the Mudaliar Committee Report.
But I am very happy to say that we had very
frank discussions with the students. I agree with
one sentence which Mr. Arora spoke. He did not
blame the students, and in an unguarded moment
he said that there was teacher indiscipline. That
was the root of the evil. The students were not to
blame, but the students were sought out by the
teachers, and it came out when some time later a
student became very friendly with me—he was a
leader in fact—and told me that they had always

been instigated by certain members of the staff]

to create difficulty j and trouble. What was the
result of j it? The Vice-Chancellor was kept out j
of the campus. He was not allowed j to enter the
campus. The Registrar 'm was imprisoned in his
house. The j Pro-Vice-Chancellor was
imprisoned ; in his house. We had to hold the ;
meetings outside the campus. What !
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were we to do? Should we sit tight wiiii
folded hands? We had to ask for police
protection, and as soon as police protection
came to us we were able to master the
situation and carry on our work with a certain
amount of responsibility and peace. I particu-
larly suffered under one handicap, and that
handicap was that I was mistaken to be a
member of the Mudaliar Committee, but by
some mistake and a very lucky mistake the
invitation had gone to my cousin; but the im-
pression persisted both among the teachers
and the students that I was the member of the
Mudaliar Committee who was also on the
Executive Council, and it took some months
for them to find out that we were two different
individuals.

Now the root of the evil j; power politics.
Power politics came into existence afte,
the principle  of election came to be
introduced into our universities. I have had
some bitter experience of it. Bombay
University also suffered some years ago,
maybe 20 or 25 years ago, from this evil.
There were two power blocs competing for
power, and I asked an important member  of
one bloc: "Why are you wasting your time in
this gam, of power politics?" His answer was:
"If we do not govern, we shall be governed."
That is the policy behind all power politics.
When I came to be associated with Agra
University, I found that the machine of power
politics had been completed to perfection.
Nobody could get anything out of the
university unless he joined the particular
power bloc.  Whips used to be issued as to
how votes were to be cast even for the smaller
committees. Nobody could get an
examinership, nobody could get a membership
of the Board of Studies or Faculty or any-
thing whatever; even the Vice-Chan-cellor had
to be their man. They had completed their
machinery to such perfection. The same
attempt was made in the Banaras Hindu
University.  But in the Banaras Hindu Uni-
versity the parties did not succeed so fully
because the Vice-Chancellors
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[Prof. A. R. Wadia.] happened to be
very eminent men and very luckily for
the university there used to be
independent members like my friend
Prof. M. B. Lai. That was the reason why
these politicians did not completely
succeed in Banaras.

Madam Deputy Chairman, what was
the procedure to be followed according to
the Act of 1958? I may tell you that the
Bill went to the Joint Select Committee
and it came out of the Joint Select
Committee not in a better but in a much
worse form than the present Bill. It wa,
laid down there that the Executive
Council should consider who were
undesirable to continue in the service of
the university. There was no vendetta as
was urged by Mr. Arora. It was a duty
laid down by the Act which was passed
by thig House and by the Lok Sabha and
approved by the President. This
responsibility was thrust on us to find out
who were the people who should not
continue in the university. The Joint
Select Committee was  extremely
suspicious of the powers of the Executive
Council. Therefore, they laid down that
recommendations made by the Executive
Council should first of all go to the
Solicitor General and the Solicitor
General should go into the case, and if he
finds that there is a prima facie case
against the persons who were condemned
by us, then he should send all the
recommendations to a  Screening
Committee. The Screening Committee
was presided over by one of the most
eminent lawyers, a man of integrity and
international reputation as a jurist. He
had two very senior, very eminent Vice-
Chancellors as his colleagues. They had
to scrutinise the recommendations. If
they found that our recommendations
were correct, they would have to send
them back to the Executive Council, and
that is what I did not like. The Executive
Council had to pass judgment as to what
punishment should be give, to these'
people. 1 think that was a very bad
principle. The assessors also became the
judges whichi» an anamolous
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position. I wonder how it escaped the
scrutiny of the members of the Joint
Select Committee at that time. The result
was that only in one case the Screening
Committee agreed with us by a majority
of two to one. But In every one of the
other cases they agreed with us
unanimously. We acted under the powers
given by the Act. This Act definitely
says:

"To forward the recommendations of
the Executive Council, and the
Executive Council shall take such
action therecon as they may think fit,
provided that before taking any such
action against the person concerned,
the Executive Council shall give him a
reasonable opportunity of being
heard."

Now that i; where the difficulty arose.
What is meant by "reasonable oppor-
tunity of being heard"?

We were advised by my colleague, Mr.
Paianjali Sastri, the retired Chief Justice,
as well as by our legal adviser that the
Executive Council was an adminisirative
body. It was not a judicial body and,
therefore, it could function as an
administrative body. Unfortunately, the
High Courts took a different view. They
said that the Executive body was also a
quasi-judicial body and, therefore, they
should have proceeded under the fovr
corners of the legal procedure. That is
where we lost. We won in some cases but
we lost in some cases. , We never lost on
the merits of the case. We always lost on
the ground of some technical defect, that
we did not do this or do that, and as a
result of it some members have been
reinstated. We have bowed down to the
judicial judgment. We have not shown
any rancour, any vendetta, any
vengeance. We granted the reinstated
teachers full scope to work. In fact [ may
mention a; evidence of our good faith
that one of the very professors who has
been reinstated against our will has been
recommended by us for a higher salary
even beyond the maximum that he has
attained. It shows our good faith. We did
not want this evil atmosphere to continue
all along. So
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we let them work. We encouraged them. We
will do what we can for them. There is no
vendetta. There is no vengeance. Now the
University is m in a very peaceful atmosphere.

My learned friend, Prof. Prasad, said that
the University has been deteriorating during
the last seven years. He did not care to
explain what thig deterioration consisted in.
Was the University deteriorating because
there were no further strikes of students and
honest students were not dragged out of the
class rooms? Was the University deteriorating
because all teachers were allowed to work in
peace, and they have been working in peace?
They have produced excellent work which
has been appreciated not merely in India but
all over the world. Our Professors, even
Lecturers, have been invited by American
Universities, by European Universities, by
English Universities. Is it deterioration? What
exactly deterioration means I do not know.
Evidently we are using the word i, some
different conflicting senses.

Now, Madam, I was hauled up for
venturing to write a minute of dissent even
though I.was the Chairman of the Joint Select
Committee, I beg to submit, Madam, that the
Chairman does not forfeit his right as a Mem-
ber of this House to express his opinion
especially when he finds that certain
recommendations are entirely illegal, entirely
unconstitutional, entirely immoral, and that
has been sufficiently pointed out by Mr.
Pathak, by Dr. Sapru and by all persons who
can think dispassionately about it. That is why
I appended a minute of dissent. Of course,
that is a very peculiar position that Chairman,
by convention, is not expected to give a
minute of dissent. But I can speak against the

recommendations of the Joint Select
Committee in this House. I can send
amendments entirely contradicting the
recommendations of the Joint Seleot

Committee. If I get all this right, why should I
not express my views through a minute of
dissent, especially because I did not want my
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views merely to reach my colleagues in this'
House, I wanted my views to reach the
Members of the Lok Sabha which I could do
only through a minute of dissent? I am not
ashamed of it; I am proud of it. I took an oath
of loyalty to the Constitution. At this age I
cannot change my political convictions just as
I can easily change my coat. I would stick to
my conviction, and the conviction is that the
moral requirements are fulfilled according to
article 311. It clearly protects all members of
public services in the Central Government
and State Governments. Of course, there is no
reference to Vice-Chancellors and Registrars.
But please remember that the expenses of the
Banaras Hindu University to the last pie come
out of the University Grants Commission
funds and these funds come from the
Government. Therefore, I submit that if not in
letter, at least in spirit, the Vice-Chancellor
and the Registrar and the other officers are
entitled to be protected against this summary
dismissal. Simply because some people do
not like them, should they be dismissed
outright?

Now, I used a word in my minute, that this
amendment was placed before the Joint Select
Committee on the spur of the moment. In
spite of my learned friend, Prof. Prasad, I
stick to my statement. My hon. friend, who
moved the amendment, for whom I used to
have a great respect, spoke to me four days
before that that in his opinion the Registrar
should go. He was perfectly welcome fo have
his opinion. If this was his conviction he
should have sent a written notice of that
amendment to the office so that it could have
been distributed in time to all the Members,
but he did not do it. It was a matter of
practical tactics. They thought that by
suddenly springing it up on the floor of the
House, they would be able to create
confusion. And I know that some people
wer.e confused and it was carried by a very
narrow majority. Two Members drew my
attention to the fact that they had voted for
the
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amendment by mistake. One of them
wrote a letter to me, and I told him very
frankly that it was not open to me as
Chairman to have the question reopened.
It could be done on the floor of the
House. It was for the Government to
defend the honour of the House, but I
would not let the question to be
reopened. So on the second day Dr.
Prasad Interpreted it as having been
confirmed. Nothing of that sort. O, the
second day I just read the letter. I said, "I
regret I cannot allow the question to be
reopened". That was not the first day. It
was the second day. On the second day,
by a majority .

PROF. B. N. PRASAD: Was it not
done more than once on the first day?

PROF. A. R. WADIA: Not on the second
day . . . (Interruption by r'rof B. N.
Prasad) I do not yield. 1 am on my legs.
Even so the majority was only one or two
and my friends here say this iy an opinion
of the Joint Select Committee. What
about the minority, a very strong minority
almost as big as the majority? What about
the rights of those 3 P.M. people? Should
not the Chairman safeguard their rights?
That is the reason why I appended the
minute of dissent. Mr. Chandra Shekhar
was almost lyrical—I did not. hear his
speech or his intervention— in his
denunciation of me because 1 had not
resigned. I certainly would not resign to
please him because I was nominated as
Chairman by the Chairman of the Rajya
Sabha. If he had asked me to resign, I
would have .gladly done so, not once but
a hundred times in order to preserve my
own in dependence of judgment and of
leading the House in the right direction.
Now I will say that I have very strong
grounds on which to oppose this
particular summary dismissal of the Vice-
Chancellor and the Registrar. I consider it
to be monstrous. I consider it fo be
entirely against all principles of natural
justice. 1 consider it to be against the
Constitution
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which guarantees certain fundamental
rights to the humblest citizen of the
Slate. In this connection may I quote one
or two judgments? In Ram Prasad's case
Justice B. K. Mukherjea said:

"It is impossible to conceive of a
worse form of discrimination than the
one which differentiates a particular
individual from all his fellow subjects
and visits him with a disability which
is not imposed upon anybody else and
against which even the right of
complaint is taken away."

My own colleague Justice Patanjall
Sastri in a similar judgment said:

"Legislation based upon mis-
management or other misconduct as a
differentia and made applicable to a
specified individual or corporate body
is not far removed from the notorious
Parliamentary  procedure  formerly
employed in Britain of punishing
individual delinquents by passing bills
of attainder and should not, I think,
receive judicial encouragement."

In another judgment, he said:

"I took the view that legislation
directed against a particular named
person or corporation was obviously
discriminatory and could not cons-
titutionally be justified even if such
legislation regulated in some benefit to
the public (because) in a system of
Government by political parties. I was
apprehensive of the danger inherent in
special enactments which deprives
particular named persons of their
liberty or property because the
legislature thinks them guilty of
misconduct.... My apprehensions have
come true."

Now if you ask me on merits, why I
thought that the Registrar and the Vice-
Chancellor should not be so summarily
dismissed, my reasons are obvious. I have
seen the certificates given by most eminent
people to the Registrar, beginning from a
person I whose name I am precluded from
mentioning on the floor of this House
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but his word carries weight all over the world.
It may be very inconvenient for some
Members to hear that he has a good opinion of
the Registrar whom they want to condemn
unheard. I will not mention his name. Then
comes Dr. Amarnath Jha, an eminent Vice-
Chancellor  from U.P. Then comes an
eminent saintly man like Acharya Narendra
Deva.  There was a gentleman from Orissa, a
very eminent biologist and educationist—
Dr. , Parija. Then there is the very hard-
boiled statesman, Dr. C.P.Rama-swamy
Ayyar. I have seen with my own eyes the
testimonials that they have given. Am I
expected to  be blind to these
certificates? ~ Even assuming that I am blind,
even assuming that I do not care for these certi-
ficates, am I not to trust my own judgment and
my own eyes because for the last seven
years I have worked with this gentleman and
I know how he was harassed by the friends
of these people? He was previously im-
prisoned in his house. =~ He has been harassed
in every possible way. We have been greatly
helped by his work. When some years ago he
was offered a higher post, we requested him
unanL mously that he should not leave the
Banaras Hindu University and now we are.
expected to kick him out just to please some
people who happen to be Members of
Parliament. Why do not they have the
courage to charge-sheet him? I can very
easily mention the reason because they will ot
succeed.  They have not got even the broken
leg of astool to stand on. They know, if
they charge-sheet him. they will not succeed.
It is very easy to pass ex parte judgment.
It isvery difficult when another side is
presented. I was very much surprised and
even shocked by what Mr. Akbar Ali Khan
said this morning. I expected him to take a
judicial attitude.  Instead of that, he tried to
temperise by trying to please both sides
and pleasing none, taking foe granted that

the Registrar is guilty and therefore he
should resign, he should not be
dismissed, taking the odium from off the

heads of “he Member » of Parliament. That is
not justice.
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It may be good advocacy but it is not justice.

Now I hope you will forgive me for being a
little frivolous but I am perfectly certain that
all of you would laugh at me if I took a
hammer to crush an ant but this is exactly
what my friends are doing. They want to use
the sledge-hammer of legislation to crush a
single individual without g ving him a chance
to rebut. If he is guilty, punish him, I do not
care a two pence for it. By all means punish
him but give him a chance to defend himself.
Even a murderer is given a chance to defend
himself end is a Registrar worse than a
murderer? Is he worse than a criminal? It
passes my comprehension how responsible
Members, fired by the spiriT" of partisanship,
forget the elementary principles of law. I have
very great respect for my friend, Mr. Ruthna-
swamy. I have known him for a number of
years. He was the Principal of a Law College.
I am sure the one fundamental principle that
he must have taught his students was the
fundamental principle of English law. I also
happen to be , Barrister, although I may have
been a briefless Barrister but I learnt law and I
learnt this that every man is presumed to be
innocent till he is proved guilty. That is the
fundamental principle of English law. He has
forgotten that and he wants the Registrar to be
dismissed. .. . (Interruptions).

SHRI M. RUTHNASWAMY
(Madras): I did not want the Registrar to be
dismissed by Parliament. 1 wanted the
Minister of Education to take action against
him.

PROF. A. R. WADIA: Even a legislature
cannot do a wrong especially under a
Written Constitution.

PROF. M. B. LAL: He had explained his
position

SHRI M. RUTHNASWAMY: You may
read my speech.

THE DEPUTY CHAIRMAN: You wanted
half an hour and I have given you half an
hour.
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PROF. A. R. WADIA: I will take a few
minutes more. I remember one great lesson
that I learnt fifty years ago in Germany. [ was
visiting the Palace of Potsdam. It was a long
time ago. It is not a big building, but it is a
very beautiful building and it has got very
beautiful gardens. Now I noticed that the
beauty of the gardens was being spoiled by a
very ugly windmill and I was wondering
how that windmill was allowed to continue
there. Then I asked the reason for it and I
was told that that windmill had belonged to a
miller, that when Frederick the Great built this
Potsdam Palace, he wanted to  acquire
that windmill also but that the miller had
refused to give it to him. And when Frederick
the Great threatened to use force to acquire the
same, the miller replied, "Your Majesty,
you cannot do it so long as there are law
courts in Berlin." Now this is what I learnt at
an impressionable age and [/ have not
forgotten it, and even if I were to go there
again in my old age, I think I would be
impressed by that answer, because it brings
home the fact that law is a sacred thing. ~ We
entrust our liberties to the judiciary and we
expect the judiciary to  respect  our rights,
and that was a great lesson which I learnt.

I shall just refer to one Or two points which
were raised by Mr. Arora. He complained that
we, the members of the Executive Committee,
were very discriminatory against persons of
Utrar Pradesh. It is not so. I beg to point out
what the Mudaliar Committee pointed out,
namely, thai Malaviyaji collected money from
all over India, all in the name of India, not in
the name of Uttar Pradesh, and that it was a
mere accident that th Banaras University
was'in Uttar Pradesh. Therefore, the Banaras
Hindu University is an Indian university, a
national university, more than any other
university, except perhaps the Aligarh
University. It is being maintained even now
by the University Grants Commission, and as
a member
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of the University Grants Commission 1 may
tell you that the Banaras University is the
costliest university; it costs us one crore of
rupees per year; no other university costs so
much. And yet, are we expected to agree
to a position that that money should go for the
benefit of the people of U.P. only? Have not
other persons a right to be interested in and be
benefited by this university? Malaviyaji
himself, even in his own lifetime, in its early
years, got hold of my esteemed friend, the late
Anand Shankar Dhruva and appointed him Pro-
Vice-Chancellor just to keep a balance against
the local forces, and he continued for a
number of years. He also brought in people
from South India to function as Vice-
Chancellors. ~ Was there anything wrong
init? Further I assure Mr. Arora and other
Members  of Uttar Pradesh that we have not
discriminat. ed against U.P. We are interested
in getting the best men, whether it be from
UP. or from any other part of India.
Therefore, we have on the selection
committee members from all over India. And
may I ask Mr. Arora, "In whose interests are
we doing it?" Now, if you appoint inferior
people simply because they happen to be
from U.P., who suffers? It is the people,
it is the students who suffer. I as a father am
interested in sending my  children to a
university ~ which has got the  best teachers.
I don't care where they come from, whether
they come from U.P., or from the South,
from the Malabar coast, for instance, or
from whatever part of India they happen to
come from. In the interests of education |
maintain that the instruction imparted by the
Banaras University should" be of a high
national standard.

I shall speak on the amendments as they
come up, but I shall conclude by just saying
this that, in spite of the mud thrown at the
Executive Council in such generous
proportions, we are conscious that we have
tried to do our work as justly and as
conscientiously as is humanly possible. We
have built
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up a university which has been working i+ 7 #=@g w=difa i 71 femaait

quietly and with dignity, and we are happy to - Rpaiirs 1
pass out with the satisfaction that we are '_?H TEH 1 1 IFT I & faay &7

handing over a good going concern to our # 74 Wq:l'gﬂ arEdg F 39 faua-

successors. I only hope and pray that they
will forget the past and work for tfee future ﬁPTW Y TqOAT FT AT, AT I

glory of our Banaras Hin-iu University. May “&% %I 4% 91 i Zo & uw @rd afwrs
it flourish as a university should flourish. To graqT sq7%7 711 @yg #1 # Yo

my mind, once the Bill is passed with the _ - - .
Clause providing against the Vice- EI'I'[W AR zr;'q;g;‘-r ;‘"5“7 ¥ g
Chancellor and the Registrar remaining as it ¥2[ g fF {Fﬁ' AW & {7q 39 fava-

is, it is bound to create reactions and fiepsy ) =w faar wfev & 2re @y
repercussions. Already an ex-student of the : .

Banaras Hindu University has written to me, Y wifed, @fFw 7m0 ! TE
and thi3 is what he has to say in this regard: ~ Zrr  fiw T{fq: F1E I TG T @A
"Ttl'e Regi;tra;l'ls (rlemovilllwoql(}lltmean g qTAT 8 4T ﬂ;‘f‘q-', FIETATH & TIEF F7
negation o ndamental rights an 5
introduce an anarchy where no decent- @A AN g,safaﬁwm sqfavs-
minded person will be secure in his job." fawrrera % afsa 7 far s | o
Sho it is b(l;gnd t}(l) createhsuch rescti.ons,.aﬁld ardt arfa® arfz, T AT wEE
the very object that you have, to begin with a YL g W ~
clean slate, will be frustrated if you pass that m:q;rm'l o Al W‘_ :‘_ &t
Clause based on vengeance. That is why 1 &I &, aiw 39 37 7 wEam wgi 6
am against this provision, Ma3am, and I am sz zye gardl warz fEadr & mras
not sorry for the part that I have played. w1 75 frvafrara & o P T W)
ot =7 wWx MURITLE S A4 3T ATgA & fans § sgay a@)
e EE e AeA R g g e o # e i
AEGERECAERELREeEECIER R oo favafagrg ¥ Foesmr far

7z fagaw 2 39 § we faeai &1 d1e qg v, 7z AT e w0 i o Pama-

ATH, A T3 7 T4 I9 A7 AITH <477
qige w71 Fgm  faasr fas am-
Frr Tro Aifzar Faarfegr & 1 &
T Vo AT Z4T HFF ¥ 9gF 79 W31 ¥ A%
fraas w71 wgm fs sATmwm &
FEEqT F | A2 AT WA TR
ST AT AT FTET ITRIALITF A5
woy {RAT &1 ATF AT K AT AT
wfgd | ¥z ¥ A@ Fgar g AT
AH AR FTHT 2 fwgw arigw i &
T3 Tz Fr gad w3w . fuss g7 ¢,
Afwa 777 939 7w F FreT Far
WAATH 7 F1 9290 F 1 77407 /1 Z@m,
7 At fyvafaer=at 5 woifa w1 2=
871 RS—5.

fagrerg & wfosgre & qufrg ma @ org
§T T ATAM W HEA A FY, A1 A
FqITRI 47 AT HIAFTT FHE TG &7
Ar 93w iw =g o & fams )
Nt galrand &, T 9 w4 orva, Hiww
FYICEART F1aw FCAET TR wigar |
F8 A1 &9 qeNT 7Y HEH T HT A
& o #1 39 q@ gafw e & €
WA AL § | WA T IBE AT
g, 9@ wmaafaa g, 7 &y
qadra qoqir & fasg #1€ a1F F3,
¥ IR 1A ATAT AET F ) WA
Fgrmar i agHrE T8 w A4 gam
arATg wEEaT, § me & wgar Sgm
f ug faoree w02 &1 Nz & 1 ol
% 9@ §3r A9 g ey geer
71, fagsz w221 q1 o1 °r 1% qfafz
FAFT ¥ W7 IAFT AT FAAE FT 8,
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[ wz Trare)
st wf ofww § arawfas &
sqreaT Ay Fr oS@r | Wl
frarz 351 A wraAdry WreaT arfzar
F371 [ 310 o U0 WHR ¥ HAT
¥ & I & ) v, IR
g% ferd Trare gom  rfeas adi
fat Wy weae ¥ fg, Srgw §9dT
afafy 1 gers 1, F7 9g e
fe w18 A ww feeqee § ag
fiF da%1w gfwlz &1 foiw &0 9w
wiave ¥ fogqrmar ? s ag winfa &
Fd Fraoegfe g 27 ¥ Frawwar
s mg axdty s ¥ faeqw
Faqdict & 1 FART JaT TWY gy WFAT G,
TS wEATE S & g g
Al gt 7o § A gurdl gg WA
fs Tg aifear aa gf, wig frgrara &1
& ¥ 9F ¥ 7 WAl 1, TAR AT
qEAT & fag, IET Jaa1%H fAg, 3T
o wgig & g §Ew aag
78 Iz s wwdt | Farfaw wfawe
N 7o, I AF §, ATt
wfawRl ¥ qrg-a1y, G9E\T q9-A99
QUYL F FIC A7 {1 Igr aw &
saarg , e A wad afafe ¥
s A fawfir-feeqot (Ae mefeege)
agl fAeY § 1 Tg ol T AT
arfeqr grga & wqfoe w1 § | W%
Tu% foag 9+ 19  fr Wy worat
¥ HAW AFT OF T8 GEET TG
wqifae 7 1@ &, 99 99 & fag a7 39
T 1 ama §, 34 gfee 7 A fag @
wiuw 39 9w qudra Saad 7§ gl 751
Howa | TagwmardfrwfE
T, WG Irg AHEHLA G, T 19 A
afeT § 1 & ag W wrar g e § woer
7 3 9% 3, /T fedr srafafy
SEAT ART Y g, w7 /fufy &
o50y 39 g A7 fanfa-feofy faar
®31 gat g vy e afufe & an
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fotg fag g, § s & fong o,
faar avaamd & fag oo o ¥y gy
s & w1 fr Ordr afafs 1 woma
g HEAN BL, T @ H{AT 7 0 6
3% Az mw fergz 397 g, MA@ F
foae & foao, gv gor & Ao oY, 9w
afufa & wAvqg 73 9T )

o w7 aiferr T ¥ qF
AT R & AT I ¥ @r @
wfavgr? 91T argg Fiwa< AT w1 gewT

gifa goft, T aw H gma v gfr g
g O W1 A g7 Ay 3 ) weAE
A =TeT s A AW F | IR
arger faar 1 SeEW iy S #1 Igw
e i< vy f wie s gmry evfa
w7 ®r IR ? ik fava § o wigEn
] T Al F fog g awar
&, vawr Fv gem ? & swaac arfen
argT & Fg1 i ot ag foiyz s &
g ¥ sgr & avgw wigeR
qf afafr & e = mo, gafag o
qe fir a3 w1 efrmediw g, afew
Woregre 1 %7 g0 & 1 AT I
sarq-afg & Neaw oifzar sy Sf@
g ar ama e d qmaw faene
w3 fanfa-famoft agi §r 4y ?

o wgr A & fR ad 3w WA
® {iIfeMA YT 7 fawalaama
g% ®7 & w7 & fav gw @ R,
afer 0w a1 & FIgm, OrAw
gy, f 2 fram W ev aga dr
e & g ¥ fagee go 39— wte
o Ao Wo A F THEA | MEART
FTfaT AR Y &F § &HAT §, 77 ARA
& ad sl w1 war ) &, Al sE
A & gfage w99 F @0 g T
7 gg e § v fom g & a0
% OF sufag @1 gorer #y T o
¥ ¥ o wwar § 1 9EY A, B @t Ao
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dre o HT § qFEAT T TEAT J
it ffer w0f | gy afafr o
feat #Y g F AT wAT  famrr A
sarw A1 {1 @y § ? %A o sl
Saw & fag ot T o ¥
FFA, AT IZAA W ¥, WG
ra-3fs 3 917 ug wwmy ¥ e B
waT g F¢ aredt 7@ gz
Tifgd | wFrE, AR A e, =R
# T F T X AT A A AR
FHT AT 3 1 AT W ¥ w-wR
wiiﬁwﬁiﬁ?ﬁrmm?#ﬂgﬂﬁ
¥ wrw ¥z fr o g, wnd
FoE F TEY AT gFAT , [FIAT AGY
7 @%d, 3§ 37 & fag s adY
sgro g oy B ¥ v 5
for % o8 wrrwww & fr Ty afae
aarer #T & a1 forg awa g7 fava-
faererr % a1t F 73 MeqrIw 1958 F
av frqr g, T g AT qr
fr e wHAT A T F@ F g wg
TET 3 FIE T37 T 5 A, AV 5T
arr sifex 1 Fradt are 77 39 fadas
9T AZT I G A, A 59 a39 F wgr
ar, wgrEar, fr 9 sogafy o §
JrEF ATAL HIZT &, ITH0 TN 7B

33 § | 37 997 Wasgr< qrgg w17 A1LE-

AL A T AT wAqET TGS AT |
9§ T AIGTT ICEAT AGA F1, 37
99 AT AT ST 9IS A B
#1§ 7% AL ZAT A1, WA I AT
AET g omar g A W
AR T FTCA HIA AT A T AW
wi dag o afafy Frezzfamd &
a A ggm fRzmagad AvaEE
UTETTY R OF Mg F & 7 9399 Y
& o #7371 74 I e wfgw 8,
A1 wifaa 1397 § Fr fovrpy foaefy ot
AT T AT 9HEY § 1 F W@ "
¥FFa g gy g agm 5 owre
freafraee 1 8w T & 799 &
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fem a2t & searaRt, TSR] FY gEr
s oAFAr g, we frenfay wy e
a7 7a1 & fau forer & dfe7 fear
aogEAr @, A AEEm AR
AT AT AWAT dEw , WAy
A, #t it wR AR T ¥R
ar T wfgqmgwmg_ﬁndq
#T ¥ §F ¥ gEAAT KT 9w § ?
wr frer A fraar w6, 9 F
FT AT T T T3 R d-
T AT AR AT AT AGY F2
A W ITF NS Ag W AHTA
g wifs @@ g, 78 awa
FiFAT, 191 FT T7 T7 WA 9 { 517
wwa § i arfry firar 54t ot siyeom
& a1 A mEe &1 osgm 5w
aaferal w1 gz § | & gafag s
3 5w s welt A A fragw
frarar f5 f@aa & T A= g |
% smaar g 5w wada g
WL W o A Ay
T 3 @ In frafamg Fraam &
faw o waw fraw & w2 Fag A IsmT
ogr @1 3317 A1fgq W § Faré v g
dadry afafe =Y fs war =@ fawr-
fwgmt e W 3 wETFa |
o Faw T Y HEA A |

Wi av frafaem # AW
waawy ¥ @ owAg fs @
frwafaamm w1 st fawafem
g arfeg | A & A aga A A
g faarg 33 ¥, €% ww a1 anaT
frrr g s agam &§1 3 f5 &R
Afem, @ FAW R W WA
a1 fawafrrem aff wwr wifeg
fframar 4 gg fawfamam,
FET g A7 qgEA & 999 8,
frast st &1 fey @ome A w9
gai ¥ foar & 1 g\ @ W, v
AT T waT AT awqT g1 ¥ 39 famz
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® A 06T T 3o & FaAr qgw 5
zw favafyaas &1 9 327 7 o
frafama s for s sfao o

6 AL TG BT AT WOOHT 5ATH
dfen S g | 97 97 3 5 frapdi
§91 F1 gIEgar & AT H | FHTL FT0
warz & wg0 91 f& wwd afafaar 9
Fmiwve Fm fFar §  FwmE o
qeaT Wigat § & sfarere ¥ Frardi

d9 591 87 W o exdew afww A

for FTow A § L ow Praedf # w
%gd & 5 qedTodTo it 2fFrat, 39
¥ fau sffad 2 se¥% fao @
WEd AR 1§ §EET T A
g wgwa & f& we e foe
1 F v verw ferd & fag oz oy
gwag v fr & §wow 2@
gon  wgw fr wl T W o
faardt % faq a7 e adt e amfs
aaq wr, dadrg worrer &y, foaw
WG UF I A9 @1 §, 9% for

W ¢ & fag oF aTHsW A !

§ faq v gea< fear T | oa%
va, fava ¥ e 95 9% &, wwhe
LU O O e A
¥ g draT 9 & AR 1947 ¥ 98 fyorw
gt ar fr fard &9 &1 waegar-
o q1EF A Fgr qr, HanT famafagrag
¥ Wl gar qr—g7 frardt ¥
ﬁqm&ﬂmﬁ&iﬂ'mﬁ
s s wo faad & wo wEd
t & dfaw foar & ol & A
I A TR AAFT FY AT -
aifes wraamt av  feanfaar & dar
¥@ ¥ fag 2z grawmw § 5 T
uy 9row & ag frar  fr e A
a5 f1aT F IAET Wwwor  wC
&1 K ug aff quma fe wqamem
Faw fraefi o9 & fezr w7 ww
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TN T FA § | 4% A IHA-
afedt &1 AR o o o7 a7 way
fs Ei7 2 weg-w=s v fer afT
o s 3 wgr o vw frafaag
Hq, 39 aww gfwad w0 O o,
B A9 HT T § W I Ga-a%1
F afar qww feadmrar wwda
qeew oAy A ¥ ww frioa2 $o
¥ fawferea & o |9 3 ff s
fear @@ W wfwm w1 0%
wfy g & | F awwar g aga
¥ g OF o9 929 & § fowwr 1042
fo ¥ 3@ o ¥ A woew AW &
ITHT WrEAT F A 4541 TEY, A6
fomr Ayt &y wraar ®, for @il &
feifem & 1942 €0 w7 sfEE
gz v sfmm & sy fAvafraem
# faanfaai w1 o femar 8, 99 a2 @@
& 7 %t a7 4E $7 awa 5 faw-
faareg &9 & awerar & $aw afam
& § wimwEgiAaT 9 § | Jaw
foreardy & agr & $ &1 @ @
quEr §

o ara & 1 wFw o "
IMe AW T IH FATA. W A
HOHT sqTH wrEee frarqr) ag e
ifr amw =gt 1 qE w A
sfawre g wifed 99 § agt & dgas
wre gt #t feemr g wfed o
afr w1 fr fag womos & 9 Ty
g & sz wnafers 7 Afaw Jar
frafaai &1 &, sa® w7 @A
wlavaTa & W7 WA AW AET a0
g% | WAHIE ¥To ¥ A I§ "EA
wgr 5w Y WO saTEr agrn
AGAT AT AT AGAT B T ASATE
@ T Iur fgAw e wdE,
TTET fAFAT, ITHT AFA FA FAT |
g wead grar & 5 0w W st
oy arra w2a # fw Fvar % For wonn



821 Banmras Hindu

faeei = v wedy Bt e
SCUNE (B GG E S D4 A

=T AW T |7 -

ot W WA gAY ATE I
Zfx famafyama F faafadi ¥ fao,
ssTIst ® fa1, fTmy wag7 Srar
afed | 0% wsrs ow@mAr 7 &
wH FA4 EFNT F1 war £ fF e
AT AT A oraraiz 3 e o7
TN FT 3, T4 arers f3Adr ad
7T 2, A7 F¢ A1 qre7 § A7 4z
aranfer g @A 3 f5 3w fea
faare &1 =& wiF, 0% Fvw Av O
F437 337 fag, v 20 % favrg
FW T TF 2, AT @A Avg fagiEa
wagad 7% far e w7 & a3
F FIH AT AW wmTfas o AT
Jar T A TET

ut W owET
=HeH  FRAT |

THE DEPUTY CHAIRMAN: You!
time is over.

afr am zq favfex ¥ & a2z
Fgar A g B ¥ gwr oy fads
Fear g f Tavafaarm & owrawe &
wrrAt w1 347 wAF fear ;¥
AZ Sy & AL AE T3 WEWAT "Ed
Hqyza HrAATT S A% qEar F A
grft 1« afe w3 Prafaams ®
wmtex #1 %@, 77 o 3Ey fyEar
F1 2& A1 urt a0 5 gy S w6
werar g 4r f& az  fawfraes
I AT AT AT EOEIERA AL
ga 777 % framfeE g w7t A
TR F A9 A ITARA FT AT
za% faaedt oF a7 @aEEw ¥,
n% A9 WEE ¥ 7Z w7 fwar g2
w1 | 39 FTAT A gew fawes A
w&  H AuA AZ1 "war | ArfEe-
e a7 wxw & faefraenn
Wi o TR A WA w0

A®T |

ny  faar |
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97 ArEy7 w1 fafravan 2
aa faaragt 1 a9z F7 % 2 |

AT H, wZrmm, § of it Aw s
T & g7 fagms o7 agw 7
a9 1z 57 T3V qAfgy wF A
AT F WIEr syA Tmar qifzn w
AT WITA FT NN A ¥ F =W
fFs 27395 Iy IT7 9§ 39
T3 F A I A 1w g eous
Fadrr wfafy w fagfor #v
% fan awaw s wam fFa @
7 B v wiEfr %1, 34 wafae
it fasfr wedy vara foar sug 3497
=i & #iT § wmgw e wodr w5
g Aoy a7 7 Zr a0 w0 qAE I
arfer fr afqenr #§# qafra  afafar
& wena fea avz wregEm w9 T8
Al & H £F AT 1 FwAT 2, HAdA
afafa #1 9 wefafear & 7 a7 ad
woAFdAl 1 zg A ¥ frAr @
A WAdm @y Tifess AT
2 zawr AR Ay Tfer fv gaT
AT AT AT AT £F AET F
fag wogz g1 27 sm Fa f&
az A w7 eAa-Afg & g § afz
g FAE-gfz A AT g, AlEa
ag =amafz AR ad wwq 7€ F
w7 (7 oF safea &1 anaen T 930 3

SHRI N. NAROTHAM REDDY: (Andhra
Pradesh); Madam, at the outset I would like to
congratulate th, hon Minister of Education for
the way in which he has handled the Joint
Select Gommittee. As a member of the Joint
Select Committee and as one belonging to the
Congress Party, it was really a new
experience for me who had also worked in
previous Joint Select Committees. The hon.
Minister had given us full freedom to express
our opinions and as a ft-sult of that, the Bills
what it is before you.

Before going into the various clauses of the
Bill, I would like to refer to



823 Banaras Hindu

[Shri N .Narolham Reddy.]

the most controversial clause which | has just
now been talked about both j by Prof. Wadia
and my friend, Shri Chandra Shekhar. Dr Wadia
is , man ox great of learning, a person who has
varied and long experience; pro-' bably, his
experience is longer than my age. We have been
hearing his speeches here. But today I was
really surprised to hear him. He was greatly
excited. I do not know, why? He was feeling as
though he was in the dock, neither the Vice-
Chancellor n°r the Registrar. I have been trying
to follow 'the speeches of the various Members.
I might have missed one or two. As far as I have
heard, very few have referred either to the work-
ing of the Executive Council or to Pro. Wadia in
his capacity as a member of the Executive
Council or as the Chairman of the Joint Select
Committee. It is really the first of its kind
probably that a Chairman of a Joint Select
Committee has appended a note of dissent. But [
am one of those who feel that he is perfectly
within his rights to do so because by being
Chairman, he does not lose the right which
every member of the Joint Select Committee
has.

Having said that, I would mention that. Prof.
Wadia was pleased to say that this amendment
pertaining to the ' removal of the Vice-
Chancellor was introduced, if I may use Prof.
Wadia's words, "It was suddenly moved on the
spur of the moment as a matter of tactics.'This
is really making a grave accusation against
those of us who have supported that
amendment. Really he has used very strong
words. I should say, these words coming from
any other member would not have had the same
effect and meaning as they do have, coming as
they do from Prof. Wadia.Now, I may tell the
hon. House as to what happened in the Joint
Select Committee. Prof. Wadia has said that"
it was passed by a very narrow majo- rity and
that it was Introduced on the !
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spur of the moment. But I may tell the House
that the original clause, the clause pertaining
to transitional provisions, probably clause 23,
was discussed the previous day and finally all
the Members had requested the hon..
Education Minister to draft a new clause
keeping in mind the discussion that took place.
The next day this redrafted clause was
circulated to the Members and that was being
discussed. There was no time for any Member
to give a written amendment to this redrafted
clause in advance. That had to b, given at that
time and that was done. If any amendment was
to be given at any time, that was the proper
time. There was no delay or loss of time at all.
If Dr. Wadia has mentioned that it was done as
a matter of tactics, I am really sorry that he
feels like that. He seems to be a little excited
which was not necessary at all. I do not know
why he was excited.

He has also mentioned about the majority
and this is the clause where ther, was voting
twice; on no other clause there was voting
twice. On the first voting the result was
thirteen for and twelve against. There was
some discussion on this as some Members
said that they had not thought over this and
after about, half an hour's discussion another
voting was taken which showed fifteen for
and eleven against. Against an original figure
of thirteen in support, the revised figure was
fifteen. That being so, how can Prof. Wadia or
anybody else say that this amendment was
approved by a narrow majority? How can it be
said that no time was given to them to think
about it or that they were hustled or that they
were tricked into accepting this? I was really
surprised to hear an experienced judge like
Dr. Sapru saying that he was hustled or
puzzled. (Interruption) Well, Sir, there is not
much of a difference between hustled and
puzzled. I was also surprised at another
minute of dissent, one by a Member of the
Lok  Sabha, the Maharajkumar of
Vizianagaram. He has gone one step further.
He has said that he was ori-
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ginally in favour of the clause but on re-
thinking he feels that h, is against it. He has
every right to change his mind. We should try
to find out as to what has led to that re-
thinking. Because of all these, I am
constrained to mention something which may
not be palatable to many. It is a fact that the
Vice-Chancellor and the Registrar have been
responsible for the various sconflicts and they
have been heading two groups or forces. They
have been functioning in th, University like
this and this has come out in the evidence
tendered by the Vice-Chancellor before the
Joint Committee. I would like to quote one or
two sentences in clarification of what I say.
This is what Mr. Bhagwati said in his
evidence before th, Joint Select Committee.
Mr. Chagla was pleased to ask him a question
about the powers of the Vice-Chancellor.
Mr. Bhagwati said,

"I would like to retain these powers for
the Vice-Chancellor with an appeal to the
Executive Council or even to the Visitor. I
would not object to it. I would prefer an
appeal to the Visitor."This is worth
nothing."T would prefer an appeal to the
Visitor.

He did not want any appeal to the Executive
Council which is supposed to guide his
actions. I asked him as to what type of
provisions he would have in the Bill with
regard to the Registrar vis-fi-vis the Vice-
Chancellor, whether the Registrar's office
should be a term appointment like that of any
Professor, etc., a system which is prevalent in
many other Universities. The Vice-Chancellor
was very emphatic in saying that it should be a
term appointment, that the Registrar should be
appointted on the advice of the Vice-
Chancellor for a term of three or four years.
This shows how the mind! of each is working
against the other. 1 was really surprised ‘o
receive a letter during the sitting of the Joint
Committee from a friend of mine in Banaras.
He is a very valued friend of mine for whom /
have the greatest reversence. He lives
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in Banaras and after referring to some of the
things happening in the Joint Committee, the
discussions and so forth, he says that these
should not happen. I would not go into these
details but I am pointing this out only to show
that the Registrar has been going round and
canvassing support for himself. If he were so
much interested in the good of the University,
it was his duty, as the Vice-Chancellor did, to
have come before the Joint Committee and
tendered evidence for whatever it is worth. He
did not care to do so but went behind the
scenes to canvass support. If some members
here have changed their opinions here and if it
is deduced that the change is due to some of
the happenings behind the scene, we should
not be blamed for that.

Having said this much, Madam, I would like

to come to the other clauses of the Bill. Much
has been said about the name of the University. I
would not like to go into it in great detail but I
would like to plead that the word "Hindu" should
not be there. Dr. Tara Chand said that it should
be called the Kashi Mahavidyalaya while some
others prefer to call it the Vish-wavidyalaya. I
would like a name which does not include the
word "Hindu." It seems to be nobody's business
to go into the sort of usage of Sanskrit words in
Hindi, that is going on. So, I would not go much
into all this. The term "Vishwavidya-laya" has
come into vogue and although it may not denote
the correct translation, there is nothing wrong in
using that word and so I would support it or any
other which does not contain the word "Hindu".
Some of us were in favour of dropping the word
"Hindu" while there were others who wanted this
University
Vishwavidyalaya. There was also a group of no-
changers who were in a sufficient number. If a
vote had been taken in the Joint Com-j mittee
whether or not the name should be changed or
remain as it Is. irrespective of what the change
should be, probably those of us who wanted

to be called the "Kashi
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have got a majority. I do not mind your
calling it as the Banaras University or the
Madan Moha, Malviya Vishwavidyalaya. Let
it be anything and I have no inhibitions about
it.

Probably it was Dr. Sapru who said that the
office of Pro-Chancellor should be retained.
The Committee felt that this was one of the
Universities having so many offices without
any function at all, the number being the
highest in this University. Next to the Visitor,
there is the Chancellor, the Pro-Chancellor,
the Vice-Chancellor, the Pro-Vice-Chancellor,
the Rector and so on and so forth. The
Committee felt that offices which were not
important at all should not bo there. I therefore
would like to support this clause as
recommended by the Joint Committee. I
would like to mention a word about the
method of appointment of the Vice-
Chancellor. Quite a big controversy has been
raised not only here but in the various other
Universities about this. What is called the
Delhi pattern has been adopted by the
different. Universities but grave doubts are
being raised against that. Quite recently
amendments relating to the Osmania, the Sri
Venkateswara and t<he Andhra Universities
Acts are proposed to be amended and are now
before the Select Committee of <he Andhra
Pradesh Legislature. But under the clauses as
they stand the power of appointment is being
given directly to the Chancellor which in
effect means to the Government. How for that
would be a correct step in consonance with the
recommendation;, of the Model Act
Committee, I do not know. So I would request
the hon. Education Minister—although this is
supposed to be a State subject the Central
Government has very much to do with it in
order to bring about uniformity in the various
Universities —to see, since the Model Act
Committee Report is there and the Education
Commission Report at least an Interim Report,
we are told, is going to come out in February
1966 at least
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the amendment of some of the Acts of the
existing universities are delayed fo, some
time. That would be a good thing.

THE DEPUTY CHAIRMAN: Your time is
over.

SHRI N. NAROTHAM REDDY: Just one
or two minutes. Since my time is over I will
not say much.

Regarding the constitution of the Court,
Madam, it is a fact that the elected element
has been increased. That is quite in the fitness
of things but the percentage of the academic
elem; at has gone down very much. It is less
than 50 per cent. I thought in any University
for the proper functioning of the University
that the representation of the academic
element should not be less than 50 per cent in
the Senate. It would be better if representation
could be given to all the Professors and
Principals of the University so that they may
have opportunities to express their views as
far as their subjects are concerned. In this Act
representation is given to the-Professors by
rotation. If this rotation could be avoided and
if all Professors could be avoided be given
representation in the Court it would' be good.

One word more regarding affiliation of
colleges within a radius of 15 miles. This
question arose because of the fact that two
colleges, namely, the Harish Chandra Degree
College and the Uday Pratap College were
provisionally affiliated to the .Banaras Hindu
University and rudden by they were asked to
affiliate  themselves—to the Gorakhpur
University. Now weave told one of them has
sought reaffiliation into the Banaras Hindu
University and there are also one or two other
colleges, not in the University campus, which
are affiliated to the Banaras Hindu University.
If the idea of this legislation is to make the
Banaras Hindu University completely a
residential University 1 would be the last
person to support the affilia-lion of any
college to this University but if some colleges
which were there should have this facility.
Thank you'-
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PROF. M. B. LAL: Madam, to begin with |
must apologise to Dr. B. N. Prasad for an
intervention in his speech with a statement
which turned out to be inaccurate. I admit that
Mr. S. L. Dhar was not appointed Assistant
Registrar or Deputy Registrar in the time of
Dr. Radhakrishnan. When Pandit Govihd
Malaviya became the Vice-Chancellor, at his
request Mr. Dhar began o function in the
University in the Registrar's office. He
continued to function and help the Registrar
during Acharya Narendra Dev's Vice-
Chancellorship and functioned as the
Registrar for a few months when the Registrar
was, for certain reasons, on leave and ultima-
tely in 1951 during the period—I am not
concerned with the dates—of Mr. C. P.
Ramaswami Aiyar he was appointed Deputy
Registrar and subsequently Registrar.

PROF. B. N. PASAD: It was 2nd October
1954.

PROF. M. B. LAL: You might be knowing
the date; I am not concerned with the dates.

PROF. B. N. PRASAD: I give you the
date; it is 2nd October 1954.

PROF. M. B. LAL: I wish to point out to
this House that when I spoke on the provision
which is so hotly discussed I did not advance
any argument on the ground that he was ap-
pointed during the period of Dr. Rad-
hakrishnan and whatever I would say about
the provision concerned will have no
relevance to the date of his appointment as
Deputy Registrar or as Registrar.

Madam, I had no desire to speak on the
Mudaliar Committee Report but reference to
it by Mr. Akbar Ali Khan and then
subsequently by Prof. Wadia compels me to
place my views also on record with regard to
that Report. I feel, Madam, that though the
Mudaliar Committee was composed of very
distinguished  persons the  Committee
miserably failed to comprehend the national
and all-India character of the
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University. As Prof. Wadia himself confessed
it failed to verify many relevant facts and I
beg to submit that its Report lacked both
penmanship and constructive statesmanship.
A distinguished Professor of the Aligarh
University once told me that the Report hardly
deserved to be admitted as a dissertation in
lieu of a paper for a post-graduate degree. He
told me that if any student had presented this
to him as a dissertation in lieu of a paper for
the M. A. examination he would not give him
pass marks. The Report, I beg to submit,
defamed the University, It hurt the feelings of
those who were concerned with or interested
in the University. Instead of resolving
tensions it inflamed anger and passion. While
many of us suffered agony silently students
perhaps at the instigation of some persons
Durst out into a kind of behaviour which
undoubtedly deserved to be condemned.
Madam, how reactionary the Report of the
Mudaliar Committee was could be gathered
by the fact it recommended that as an interim
measure the various bodies constituted under
the University Act should be suspended and
their place should be taken by an ad hoc
Committee which should function as an
advisory body. If the Government had accept-
ed this recommendation and reconstituted the
University authorities on this basis the Vice-
Chancellor's absolutism would have been
established. I

am glad that the Govern-4 P.M.
ment of India ignored this

advice, did not touch the
constitution of the academic bodies and Board
of Studies but only touched two bodies,
namely, the Court and the Executive Council.
I am sorry to say that the Mudaliar Committee
had no right to cast an aspersion on the Uni-
versity., which it did, i.e, in the Bana-ras
Hindu University only particular types of
persons from certain geographical areas have
any chance to be appointed as teachers. In a
note which I prepared then in reply to the
Mudaliar Committee's Report, I observed that
if the Committee had cared to know facts
it might have
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com, to know that this had all along
been done by this.University, that is,
the experts were not always appoint

ed out of teachers or professors of U.P.
As a matter of fact, on many an occas-
sion none of the experts chosen for
the selection of a Reader or a Profe
sor belonged to the State of Utta
Pradesh. Hatdly ten to fifteen pe
cent of experts appointed in a
belonged to the State of UP. I a
sorry the Mudaliar Committee
the newly constituted Executive
mittee and made it pass a
that only such teachers
as did not belong to U.P.

appointed as experts on the
Committee. I am, however,
the result had not
I was all along thinking
night about new appointments.
not much in touch with the Universi
ty affairs today, but I remember te
to twelve friends of mine who wer
Professors of the University, who, fo
one reason or the other had to leav
their professorship and their place
had to be filled in by the new Exec
tive Council. If you tak, them t
gether, you will find that even toda;
there are as many professors of U.P
selected by the Selection Committe
appointed by the Executive Council as |
they were before. I am very glad.to
know that the students of the Banaras
Hindu University and teachers of U.P.
proved themselves to a Selection Com
mittee composed of non-U.P. people
that they deserved to be appointed
»s university professors of the Bana
ras Hindu University. In fact, two
things were  proved. Firstly, the
Mudaliar  Committee's charge that be
cause on the Selection Committee we
had teachers of U.P. and, therefore,
teachers of UP are appointed as pro
fessors in this University has been
falsified. Secondly, the apprehensions
of the people of UP have also been
falsified. It is proved that justice can
be had even at the hands of teachers
from other than UPI am sorry to say that the
interimarrangement that was get up by
the'Government in 1958 was unnecessarily

[RAJYA SABHA]

University- 832

(Amendment) Bill, 1964

prolonged. The late Prim. Minister, Pandit
Nehru, promised that they would be
replaced by a new Act within a year. The
rest of the nation might or might not forget
the promise given to Parliament by  the
Prime Minister, but the then Education M’ni-
sler had no reason to forget the Prime
Minister's promise, had no reason not to fulfil
the promise given to Parliament by the Prime
Minister. I beg to submit that the then

Education Minister did not forget it.  He
deliberately delayed the implementation — of
that promise on one plea or the other.

Firstly, h. said let these cases that were
being handled by the Executive Council be
decided by the Executive Council before a
new  set-up was established.  Then,
ultimately in 1960 he introduced the Hindu
University Bill, but allowed it to lapse on
the ground that an enquiry committee had
been set up to enquire into the affairs of the
Aligarh Muslim University and that after their
report on the Aligarh Muslim University both
the Banaras University Act and the Aligarh
University Act would be revised on the same
pattern. I feel that the Education Minister
should have been more careful about the
promises given to Parliament by the Prime
Minister. If he had not been able to  fulfil
that promise, it was his duty to come to
Parliament and explain to Parliament why the
promise given by the Prime Minister could not
be fulfilled. ~However, I am glad that our
present Education Minister was good
enough to take necessary steps to rectify
this nistake.  All of us connected with the
University are interested in its wel-'are and
are much obliged to him for his keen and
active interest in the natter. The original
Bill, which was ntroduced in the Ra'jya Sabha,
I beg o submit, was modelled on the recom-
nendations of the Mudaliar Commit-ee.  Its
great many provisions were >ut of tune with
the spirit of the imes. The. Select
Committee has considerably revised the
original Bill md the Bill as it has emerged
from he Select Committee is, in many res-
>ects, much better.
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However, 1 have serious objection to some
of the proposed changes and feei convinced
that the Bill as it has emerged out of the Select
Committee has to be further amended. I have
given notice of a number of amendments and I
do not wish to speak on those amendments just
now. [ will, however, try "to deal with some of
them at this stage. The provision over which
Members of the House seem to be much
exercised is in relation to the termination of
the services of the present Vice-Chancellor
and the present Registrar. I for one am not in a
position to say whether the present Vice-
Chancellor and the present Registrar are at
present functioning the way they should
function, because I left the University in 1956.
I do not wish also to give them a certificate of
good conduct or bad conduct because I know
that in this matter personal opinion on an
individual matter is of no consequence. I
however stand for the amendment moved by
Prof. Wadia and endorsed by the Education
Minister. I stand for that amendment because
the termination of the service of a permanent
official by legislation will be inconsistent with
the spirit of article 311 of our Constitution,
because it will be against the basic principle of
a healthy democracy, because it will be against
the fundamental laws of natural justice, and
because it may constitute a bad precedent
which will tend to undermine the morale and
discipline of public services not fully covered
under article 311 of our Constitution. Madam,
Acts of Parliament have begun to be treated as
model Acts. So a provision of this character in
this Act may tend to vitiate the activities of
State Legislatures also and our entire
democracy may be vitiated with that lack of
security of tenure to permanent civil servants.

Madam, I do not wish to dilete on the
subjects more just now. If necessary, I will do
so when the amendment would be under the
consideration of this House.

I do admit, Madam, that the students :of the
university are not behaving or
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at least did not behave as they should
behave at a certain period of the uni
versity's history. But I beg to submit
that there had been occasions when the
students of th, Banaras Hindu Uni
versity behaved much better than the
students of the neighbouring univer
sitiecs. For example, when Acharya
Narendra Dev was Vice-Chancellor of
the Banaras Hindu University- and he
was ill at Lucknow, the students of the
Lucknow  University and the

Allahabad  University  were  mak-king
considerable noise and creating a lot of
difficulties for the university authorities, but
the students of the Banaras Hindu University
behaved admirably well. During Acharya
Narendra Devi's period Dr. Ka'tju went there,
Mrs. Vijay Lakshmi Pandit went there, and
they were wonder-struck at the discipline of
the students of this university. 1 do feel,
Madam, some steps will have to be taken to
improve the discipline of the students, but
with the experience that I have of the
academic affairs I can say with a full a sense
of responsibility that the proposals embodied
in this Bill are not the way to deal with the
situation. I do not agree with my friend, Dr. B.
N. Prasad—and it is rarely when we happen to
agree with each other—that students should be
forced to have a compulsory students
organisation. | feel the university authorities
should be trusted to deal with the question
properly. It is not for Parliament to decide
whether membership of the students' organi-
sation should be voluntary or compulsory. I
am a member of a political party and [ was a
Professor of a university and in charge of the
discipline of the students in aproved lodges. 1
know how students work and I can say that if
you abolish hostel unions, if you aboHsh
students' unions, organised under the control
of the university authorities, party politicians
would be able to manipulate the students'
academic life and extra-mural activities much
more over which you will have less control
than the university has over the activities of
the students' unions and hostel unions.
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[Prof. M. B. Lai.]

I also feel that the question of discipline is a
very ticklish question. It has increasingly been
realised by educationists that at least in a
democratic set-xip students should be associated
in the process of discipline, and here under this
Bill an attempt is made to centralise all power in
the Vice-Chancellor. I have no doubt in my
mind that no Vice-Chancellor can maintain
discipline in a wuniversity unless senior
professors are involved in the process of
discipline. I had a talk recently with a public
man of sixty years' stan- j ding with experience
of certain universities of thirty to forty years. He
agreed with me in this matter.

Madam, while I admit that the glory of the
Banaras Hindu University is tarnished to a
considerable extent by the misdeeds of students
and teachers and they have reason to be
ashamed of themselves and they have to mend
their ways so that the objectives with which this
institution was founded by Mrs. Annie Beasant
and Pandit Mala-viya are fulfilled, I do feel that
the university has unquestionably rendered* a
significant service to the nation. The Banaras
Hindu University was perhaps the first among
the Indian universities which could claim to be a
national university. It was inspired by the ideals
of national education propounded by certain
great Indian leaders in the first decade of the
20th century. It could claim to be the first most
successful product of the national effort in this
direction. Its founder constantly exhorted us to
cultivate national spirit and patriotic feelings to
be worthy of our Motherland, to promote
national good and to strive for freedom and
justice. Under his inspiration many of us took
part in the freedom struggle, and under J his
protection many who were an eyesore to the
British Government prosecuted their studies.
Even during the British regime teachers and
students of the university enjoyed academic
freedom tn their studies. The Banaras
University could claim to be the first among
chartered universities to start studies on the
nationalist move-
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ment of India, modern Indian social and
political thought and the history of socialist
thought and movement.

All these studies were started by ihe
University much before India wort its
freedom.

THE DEPUTY CHAIRMAN: You have
taken half an hour.

PROF. M. B. LAL; I will just finish. And I
can say with pride that no University authority
ever wished to impose any restriction on our
academic freedom, or to warn us to be less
critical of British misdeeds.

Madam, the Banaras University was among
the first in India to pay attention to
technological studies and many of its
graduates in mechanical and electrical
engineering as well as in mining and
metallurgy are rendering good account of
themselves. But for the farsight of the founder
of the Banaras Hindu University, India would
have been much poorer in the sphere of
technology and our industrial development
would have suffered much, more for want of
know-how.

So, Madam, in spite of certain bad
memories the University could claim many
good traditions which deserve to be
preserved, cherished and cultivated by its
students. Nationalism for which we stood was
neither sectarian nor rigid. It was surcharged'
with the spirit of humanism and 't
comprehended within its fold Indians if all
castes and creeds. Much before free India
provided for free education students of so-
called Scheduled Castes enjoyed free
education and special consideration at the
time of admission: n the Banaras Hindu
University.

Madam, I had the privilege of being n touch
with revered Pt. Madan Mohan Malaviya for
twenty years. He lever talked to us in favour
of narrow Hindu nationalism, and once he
defi-litely told me that he did not stand 'or it.
It was his desire to educate students of the
University in democra-jic citizenship, to
befit them to dis-
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charge duties of a good citizen in a hﬁ?r«* F Ara7 97 oqyiyg *I’ azi T

democracy. This he told me in 1932. Now pr
when we are free and have given to ourselves wearT, f _:;ra 7 e fawr STI‘?I
a democratic Constitution, it is our duty to A==+ &, 7% {70 g awaAr g

educate our students in democratic fg 3 waaifEw gerT #1 714 ¥ fag
citizenship, to build up our culture and = .

national character on basic principles of 759 &I g WY zawr fawa a fm
democracy and to see that our education is 17, 77 3f9+ :{g{ 2 T AT T FF
informed with democratic ideals and values. W W w1 T fEy el i

Madam, as my time is finished Iwill i # t F W wAga faQd a1F 5y
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say more when amendments are
to be moved

ot RETaTT NATE qEA (ITTAIH)
wavzar, & wiadry foqr w17 w1 ooy
fasafaaeg &1 ofF 1 7@ a7
Fae §o F g qard 30 @A
g o\ 3q fadaw & ot fF g 37
q wrar §, AT ®7aT g, fawT w9
7 g3 Jaeatafa § qro 9 e
waey 39 fadas &1 gwr § 9a% of
HYAT AW AT ¥ ATT THT FIAT
g g W7 wadrs faer G4 @0
A 7 w97 gfuls § fag gama
i a7Aifas  wAafe s afea
faar 7a% fay 7% afs s g
w1 A § o fweg, aEEn T
fogsw &1 & fgar aw@ & wafadrer
fodaw w3 %1 a7 74 g, faoiy =0
7, @ waaifaw 9zfr favafgama
§ wgadfa & faaifay s &0
@ wiafqaw & qr 9% 37 fadgs
7 =y faar war & AV I9E wqra 97
F7 A9T w7 ©AyeT fear mr 2, 9w
7 & warfadis wwr §T g
7 1
[THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY) in the Chair.l
wZiRw, gz AT @z Fr AT & &
faq 297 AT #8917 A SgaIT F1 79
qT@AT F wEw Awre fmar g
fag 3w d mMAFEFTE FFT A7,
TN WL AW & €@ aF a0 a54q
FATIfAE OO 9T, quEw  wal-

2 gaw fadia w3 @A E W 19
fadaw qr1 a7 fag won =zd ¢ fw
g9 Al FEAF IaF g0 T favamw
w2

qiEm, 7 fawafaarem 41 50
N 9EE w@W T q, IAH  fava-
faarma gt gat favafapsg w1, 2t
T4 IN TOAA T, IH qWT TG
v fraifea s@ 50 @Y qiRafeda
#Y A1 ZED AT qeqd E argiw #
7381 Fma & fqo 91 agfy goad
TEAT AR U ®T § F99A F OWHT
9T T 9Gg 9E § qW w1 7w aw
af zaar g fw gadraafa @ fauw
THTL FT WA AAT E, qT H gW
T7 AWAT W 8§ % I 6AHi ¥

Ta7 & 9gft WA §F wor I
TqF AW AL AW W AW

§ g 99 #Y 9T avgr wwma
& o @y avaTd o6t &1 i aaiee
faararer safer g7, foaw afmafer
§ O¥e Mo, {ATE WIT TRE AATZ
Zl, 37% faq gw ag o9k (¥ § =%
T agt F, A1 AaveEa W 3w F uw
wirady sifs wwwar g fomsr
frggamtr =gd 8, ag #wwar g A
IH T ® U AT AT F AT
97 wraw gy fagaw w1 AT &
9 w4TsT wEA § S9fedd &1 TH
wigw & & wfgww awwar g #
aaaar g v g yaH Iw fafues,
TARAT FT A WqA 5T TAIRAT 8
AT A TR FT G afraw
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[t wEr SR agET )
favfaaradt & g1 w0 1 5
gagy & AT afgas< TumA & a7
g % Al §, ard ¥ T oo
w1 3F AumA § A I gEET w0
qaA w@ § ? A AT gumar § fw
ag A1 e & qewan &, ofy o g
#1 § § A7 g wafa w1 gEd AR
LA e UR SR A L
Y FET F WOW § HIT @y W
FI FAGEAT A ST & oy e
7 wafva fFm ¢ 39 a9 § O
*f gRHI TG SBA TR §)1 9 ag
wnT g {w s it qzfa Gt
{ aw it 91 i qf &7 & S & w4
w9 Faw #E I TG, ey
afe Iwi Ny, § a1 97 W ogfa oo
wAAd  ag A7 Tagw @R
foae qafs ¥ g ga grg Sngefy
gw favafaurey «1 &3 worgw s@
qgfa & a1t & %3 § ¥ {9 wr My
A g Am ¥ fF oAt
gw # fra gO7T 1 ATAr g6 US-
A Fr7 w7 W@ E, STET AHIT
FAC AN FX A 9B gH WA
GAMTAT AT | qH KT § W
g w1 § ;. Physician heal thyself*
R g qmr aft FW @
¥w w1 favarw swgw § 4@ A €<
Y, XA AT T F AW |
g% &1 Y 34 faware Y dor Y =
ant | favafawwdi F 0T F 5w
s oy w & o faga wXw
GAHAT § | qead s & 2w
TATH J9T §, 79 ¥ g MTEA WL U
fadr wyfe g w3l oo gfeeniee
AT N gw v RRw T favafaaraa)
7, agi & ¥Av7 fewefeama)
g E s iy ar o gt
@ gt fer o I X qawTw
e 7 § Iaw WY faeafrome
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TF ATEFH § 90 AT G E AT Talml
famafaaiwgt # wugesfa & v
faz13 & fau fatq g7 & wwren fed
T E | 59 TOH a%heaT A9 (wedl
Ar va ga@fa w7 < fear snar & fow
gt ¥ o o favafem 7o wwear-
Y9% HTH W0 g9 Wg g ¢
W, mAaa v R feg g fw
WY @nr T wT OF foam ¥ oF 6@
¥ wm s 9w o, e o &
%1% Afg T @, foemr fommi 0
W &, WURAHT &, wawi §, €
qE 7 I, TAR! IV T | AT
frwafaaredi #1 Irgemfy amar o |
oIS oy AT & w7 @y § W Ford
et & aew @y § B 3w #9060 AW
¥7 ®fed o & | af § Fia a
HIHTAHI $, WEHT F1, TAF TF
¥y famm awe wEY waT Wi gE fal
w1 wqwEAgAe ek et
# ardy Tt § SHFT NI FTOT AT R |
freaframa § w11 ? 1% Wi fsw o
aweaw, afe gw TaT F 3 W FHE quee
# wu A fasy w1 QU g favama 33,
ITHT AT Wi JAT gR TR AT
FT A §, THT ZH AITET FAT ¥
#5a g1 9% g @ g, fawafaaen &
ot =TT gq e &, faew & oy
o wgden Wl amar §, @ W
ez &, @1 weaw §, Sawt faae
AT AU [EEW @ g, Sw Heam ¥
g, 5% F wemaw Wi o™ § ST
et T Fr A& & wwat, =g ag fran
HFNwIEs §f, M Tamdramam
X AT §Y, A A At & Faenedt Fre
&, 7g5a fray deqr ¥t Alma Mater
wgar @, wig-dear qeEn g, T8 W
Hgl WAIw § AT SR WA @eqr
w1 A AT & et s e w
e s F AR s g &
fad oy W @A § T AT W@
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i =f/| aff @ qea | gafad
freaframgt # s aaw am & fo,
geuT frerr & faa, 9% gt #r afia
e & fad, freafagrat § somes
wgifig &3 & fo7, ag amws ¢ fF
freafeamai &1 qur wdg, g2 0%
& o A 7 a7 aw, frefrea
¥ afada vl 9T ARl 97 ST
T /I 37 9 F ©7 & forvary v
o, famafaaem sww & fad awd
@& a1 AT Fw g wuw A dw
% dqe & fay awd gmay & edr
ST ¥ qudar § 9w are § Ar g
ag qraar wifgh o« awadr g, s
HT NF HG@H F AEE 9 JH 7¢
g0 dag ¥ qE @ W & q90ed
T gHa §, A1 watew fpar gra 5
gu =€ 4oz W waTwl gy
T 70, A1 safam A ARl g A7 wAW
& 79 gawfea w1 3w ¥ el
w1 T o gare qafy w1 g g
HEAT FT T FoA AR AT § AT
vt @ § S0 e #, afz 39
qgfd § gd Pream g—ar Mg #¢ &
FaH gl frvane Al §—a1 ¥ Ty
% fo fawframa & fag 9a vafr w1
& feesa T @ & 7 g gw A A
frezr w< @ & 1 gafad, agEg, § g
& Ha w1 4gi € &% e Qg
%7 F@T §, &7 ga fadaF § aga
HIE FCF TC A A GAT A 7G FAFTC
fwar B ot & g2=7 @3g avEAT 0
wAYAT w7 F b grdmgles wisfa
¥ 97 Y, 7 WE F T g, =
At fqq g T g | AT aY iR vanr
FAT 1 TEA, Ao T AT AET
GO R G DA P i o Dl el
garx 7z ai & 3z faera giawdfa
a1z ¥ g g, mfs vad wemT WK
agwd, 31T 1 7, WG | g e
H1 F § Iq 9wy wiAa foy @4
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T 47 g 4FY 40 L § w5 FR,
T owa ft TAR AT A F
waiT, arfe g vt agfy i aas afaw
WTEET Y T WL AZAT AT qewA
At w07 F, WA T F7 6T
¥ FIA T AAT B wEGL F |

maree, & dar f& ¥ a7 @
geqrrar gf 2, vad fawfaaag &
a1 aga faat &, wrow & £ g
Sl FTAAT 8, ITH T wrAAT F;T
o1 atrfafass a8t § 1 €A% SO AH-
g frafar, gt s afess aea,
GFE[ W QirFed, GFeE WE
Zwamardr, 3 8% £ 5 fomar fafems
FAHT OF qFE AT § | qg AEWF
2, AGHIE F @ WF, a9OT FHE T
IT GTEENT ®T DL TH WEH! FT |
wgR 41 &4 gam faan ar fr af gt
AT AT A TET F WA § A AT
4, AT F girar A< sqriaed wgar o

(Time bell rings.)

A 9 fmz gk @7 &
AT WEAT £ | WEEE, W 9w @
froafrarem o1 9w &, gg 97 ¥ 7
qgaAT safe ar faad g7 T ) wE
& |y T A JeeT A7 4 P A g
wEed &7 AZT AT WIT HAATH AW &
F7AT ¥ HANT A A@EAT I5 THAT
21 % agi fRdsT s W § o
wfaarg ag w4 74Y a1 fe aowafasar
¥ a7 & § wrgan § fr faeg amr agr e
7% 1 & wgan safwa g, afs e @
Twe At wrf iy w=Jwe w2 o3
o § ord o e, il ar werfadr ¥
A & 7% | 97 & AT F, IET UF
T F—TA H—HT gafax
# ag wgar § v 39 faefmma s
ey, St R Ta¥ a59TE 9 FeEmEr
wrerary oy 7 far ar ‘et Freafraag”
&1 1 ZA AR WY 47T g e
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[#fr vt s I qEEY ¥ QY 19 w1 F 77 Qo OF

Araa Sy ¥ wer w gwe fear ar
fis 7z A “wrly wgrfagrag’ gr—=k
IAF1 qZT WAL F7AT §, 7 AL 6
5 zasr  amwr qaer fadend {f
aifgi—aa 3w 2w § fqvafaarsq
wez 97 qfAafasr ¥ fag gafqa & 91
rgffaqaa #ma waArz 1 HFAT R,
Tty wEtfEarAn o owq A feh
AT qawd & 9T I FAzwT gH-
Iy F § 7 FNEIwT famfaaEg
w1 712 A # =fvere w77 fogr war §
fad @@ arw gt arfey | gl
afawt ¥ g f wr fv v
ofeq ety & Ty § ofer AaAwEA
aradty aATTy favafaerg T N7 |
A W gad anrga g g & | 0w
s § T3%1 A7 FArey Favafaarem
T 1 | & wAEAT § A7 KAAWE
& ¥ a¥Y &1 ofrmaa 3 § AT
frarr 8—% wwdft wex 1 gAWIR
FET §—WATAEE OV ghIT |
gl oF gwiaar ot fagrd T 2
gN WA UF ®TH F G997 WA €T I,
Afew g ag #% fv gurd o9 o @
g B2 vefad gw vl qF wiw
WY 7, TPUAT ITT ) W A Par
8 et geey aF g7y § fw gfe g
wfeww favafoarma & “gfem” am
w1 g2l §, gafaa ‘fgg’ am #@
FT0A | ag a1 qfeAw qewars # gw AT
# wfaearg dar 90 | wIT wrw w4
w8 o aae firg wod sifke fro € &t
afewat w1 firory % aft wrart g0l
AT FE TS v ? ag gwien gof
BT & wegan g, wfy ar sl
¥ AW & deqwt w1 @At e W@
%) wafal gr 3% et W R W
“RfeTw” AT 317 F A9 A A I 9T,
AT AT IART gH TFIT F 00T
afwa az a5« T afgy fs ooy

a1q F2T A1 | THT AT gNT | gl
# wTgAr § #19 arfeaw 4 A 39 41T
1 a7 W §fza gza wga AN
I A1 am g seqr % fzar qr, w0
fauafaarag, 368t &1 =17 7€ | Al
W17 &9 WA FT 917 F a1 § FJ94A7
g zaet Fi§ fadw adr g o

Azt 7% gfmw @ oFerw 2, K
wawal g, gare faa wio gz faerd
w1 A WY wg—afz gfga w1 o
AT JIQAT ®T I A AT WY
gt o wfeard # o I@T | @
wfsard ag gPl © #Io AT I g
&q A F=r wrow) g g2 ) Pt
AT THHY TR JE Fom, 7 wiEl-
T w3 | g & gAfar wzar wga
g arfe ¥y gz o sfer 7 o ¥
ag g § e oW ww AT 48 W
o smET Aw (& W faaeff @
T §, & qfema &7 s T 99 E
ok ¥ frofagt &t awnfe 8 oo
e ofcfam § wify & sai s v
g 1§ w1 ¥9 T17 W ANFa @ w7
w1 | gurgrary fawafroan & go
TG 9gN I WA I3 Wt 97 7 AT
& N IEHET F FHAO I A7 4
o A1 30 § 4% WigIEw 35 W R0
ot &% Hamr o3ar | gulwd Gt wew
7 3¢ A wrowy won s fgw
AT 9¥ |

fedt arw, afy oy dar faan
fr TRt weu-aE gt & A g,
wan-gae wnfadt & a0 §, w90 99/
qrfeqt & A & geqrd Fw w9 a
Wit suEadaer et v faaer
#rf qFTRar @ vT " | gulad
& gamar §, XN qOTT quwTy a8t F
|IT IV § (0N & 96 o7 Y § TaN
a1g f&5d T @ fady T &KX, w
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AR 1 A7 g S w aw

-t arf § AR ff w¥ T g
i qgfy &, =% &+ F 9

e §, i, Ty Y€ Fordarer w3y

T won wfgd, | A v Wiy,
ag fawa w3 Hfewr gfirae w1 Y wrd
T af s f oorfiife ¥ W qg
faafaai & NHfaw sfemw F fai Far
2, foasr oy fgac @
Te¥ § A1 ag N g § o I
FIL, TEEG 9T, TEA 0¥, vy
fiwar s, faad & wfaerdr &, faed
& qrx & faaw & avg & ) aft a7
forar T A F4Y T IR qE6T &Y
g1 %Y | (Time bell rings.) T UF
mE W vz v & &5 w3

s & & gw faey o) =i wow
Tigm g Faq faoq & ¢ 7zq @1

wag faar o wafan aug foar 2z -

¥ fwgr w1 AtaeT | §7 oF SN
fear wr W7 ag dwvaT o o & gfe-
gfady ¥ a1% wifead oY oz & #w
FA A RE T I F W wF G,
Ffwa 3a% & wre ey wr gfafed
uatedts qaadr § Wi gerar argd
§ Y I9EY gZ HT IFEY afawry daer
7 ot v @ i Fmer A iw ga-ve
& IuF FaT TEHT fear @ | g Y,
¥t arafa fvr seft &1 sqT 3% a9
€ W T T | & e §, aay
atfear &1 Hwvew ot st w1 Q)
wFar 1 & 3% rw A s amem
¢ fr fedT or safem 7 amd s,
fodt o Tt w1 Ry @ w WA
FATAT WTQ, IANT W4T ¥ gy ¥ foy
a1 wares w3 & fay ) giafedr wr gm
W fat & we ¥R E, 78 fad & wwwr
TR § 1 A I T AT 7 Wi
wiggfe ST swag gz A S x
1 IFHY GH AT FIE W AT S A
871—RS—6
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w1 & | gfs f9=r ar angw
ArgErC a1 wr¢ g gfwerd v auy
far gwar et g foawr sl
aft 2, fwaw afdr favafeaem &
wfrer % gf7 &1 owiY §, @ o dwn
gwne & T @lwre w7 fed
favafaaror w1 ag whawre ot @l
qE AT ST MR AT W, T FO O T
7 ? #%7 gemw @ R afY, K
% svarya fomer woft %7 var 9w weee
#Y 7 faaram wmgan g e St ey
2 &y & ag WY T wigay §—ag W
awg o § fr favafeareg & faed
wfewrdr § I Sad Iw qwY T
gf w1 favafaaem r w1
#fi wer, AFEAY, § FgAT SRAT A
% g o0k ¥ agwa Y § fr afy ok
wfrr Qa1 § Tagd frwfuaesm W
s gw &, aY fad ufog sewr g
fear a1, wife w7 ok e &
o # aww v ar fagty aww
gy | ard dawadt, et sdw W
atva g & s g1 oY Wi wtug "y
wafgers Ay’ § sy s
% 9 In the larger interests of society
wgt Jew ®1 e wrar §, agi ow v
wes Y, W Juk fag afgec i @t
& v g fs 2w aorw ¥ figr & fag
=iy % maraqu gy ¥ oy o dfwmee
@ § | g fodg wre oy wew wr
gt gifg v e mAm e
arde fgg ¥ 1| oot ga fr 3 fos
fert fs TRty & ff woRw ¥
feafrg firar v | e syt fagia ¥
wrg &, ov aufer & fgr & fag et
g &1 wigg @ ¢ wgt ofk =
%1 ™ g ), o 39 an figr w0
gfez ¥ gawr oy e s afydr

o welY i are & 5 i qe ey
fuday w1 wwdy war § 1



847 Banaras Hindu

oAt wma AW (q9Ty) : ATEN

ooy Agrea, & 7T arge W) qarce-
o A g 5 & ot a# fgma wix
feddr & gad oy wheedzy w1 am™
@ fam 1 ofgamz & ama o <
fear | & o @ O & fag quferg
W qarAR dar ean § Aty q@
t, ax & dong ¥ TR TR A
a1, ¥ ¥ w1 39 o £ fw gfnafed
Q¥ ¥ frdy avg #1 #1€ acdiel) a1 #r€
wTHE wO agrufeRe §TW g
) mawag M agrE &
N I T qETEEy AT § 1 wfag
& guwar § f5 Igiv aft fgwm &1
w femr 2 0

I W 5 & g a@ woR
gy @, & aarw gfafedy & aw
& °yg # o fa=r< <war g g
¥ oo qga @ awY g, g W
gt off, afea & av0% Qi & Foradt
ag wgr A & amew givafadr &
g “fgg | ek gar wifgh | g agw
¥ Ty =@ w1 s e ag a1w faar
w17 & HrE atg ALY | T H I w0y A
¥ § fs o ag gfvafedt of 1 A o=
N ¥EF IR A A O qwATT A
forwerar v ag & 93a7 41 | AW W
T® ¥ g2 § & w9 =i e ot &
oy gfrafedt aary & oy e d

- I8 vy fggram ¥ g wix gaemmt
# gy 7328 Jar &, ¥afwe ¥,
- I ¥ 7§ a1 § geng Awfaw fwar
a1 WX ax 5w gfrafadt s qamrar
@ gfafadl 1 07 A 5w ag o
fs A @ Eefwe qupbww & fag
AT H AWM F X F A AT A
FHIX FIT & H9A TN FT AL F
T i T & fAg Wor w4, afer
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¥ fog gf viwr & ¥; wife § voar
dar wEiE adf ¥ ey ¥ fs § AWy
o ¥ fag wafoer ar $nde wF 91T
Arefgt § g g1 | 56T qug ATl
ot & %8 gfvafadt w1 owy fear o e
ity wfegl & wgd qge 7 ame
TgT AT & @9 9F 9% |

gt a% q8 o ¢ v gfrafedy
¥ g ot quT e fpar wn, ag fas
fgrgit & &t i Foray wran, afess spwaarTatl
F ot forgr mav 1 faw avg & fgg oo
wgraadi § &9 gfafedt ¥ fag qar
faar mqr 3 a7 ¥ CEwww A
oY anfrrd & o qar faar @
wafog oft ag gfvafedt § a8 0% “feg”
W W1 & § 4% W & {5 og fawqee
&Y, o aw & ) R g fy A
A HT qF TATEIN W FHT Hawa 7
77 gt wan f gl fgg v R
a8 v anfgd; wife ag ferae aff
g 1 W a<g AT o Ay wE Al §
fr ag fawmafon & fawms §, ag
T AW § 1 gArh awT a fawge-
feom & faenws ot wzdt @ § 1 39
vE wage W fregafes w1 wEarn
AT T wry ag W awd § b
W ey &1 @K fow feer w1 )
wfay fgg wwr ¥ 337 W% ag wgr
fr 7g wo fewafow & faams
s, afmafedy & aefw & fawrs
g oy, & gowar § 5 oy aee any
¢ 1 & wwar g fn fade w92 7 ot
e Ty are ¥ firar § 9 g dawr
2 | ¥ Aoy & oft sfaer Wk W
am A 7 foo fogam ft o wwi g
afew arly gfmar & § alT wwfewr &

o fafew e ¥ @ 4, Ty s Y, | W Efe ag am Ag q@A wTAT
% wod avet WY ATgT ¥ qewd F o | g |
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adt any ot 47 gAY § aw @ e
o7 ag faer are v g A1 angE FreawT
o< ezt ®1ITr a9 w7z w7 fam
i} 1. & Torg  gfqafest & fase
W AT g AR qR a1 & fw fEw
i o7 A3 3 gk, wo, fafe-
9w, Sraad A1 fEmd o fer &
WEAT I & | AT 97 FAI At T A
wE Far 2, e asdar g,
At AR gw e & 0 #F ST F wa
fes & wigw T # vz § e fow &
¥ AT FET 9T w3 F IAA AT HOAW
gz s oo faaymifeai & 9
AL | & 7 e w1 A A g
AT T FIIH AFAAT FT FT ATH ATHAT
g, W TAy wrE A WA A
A pr wAT A AT AEF g | A
¥ aF a7 wz g g v fwt
T #ré stz fadr A grew ¥ fwat
FlsEaeT § we AE7 W AwT E AW
Tg ®15 Q¥ g A B, 7T AWa
qragn | Kawwar g fw @@ 7
Tgal adiwt a7 @ fe o fafwez @
FawT ¥ fagg w0y | o fafeex
F AT IAFT G TN AT qE AR
FAAT AT IS | T TG FAHT
3F AT IART @ A ATCEE
TAT ZET AT FART SIS F FAT
T AT Ty & Sfaq 399 e
§EAT AN, TEAGIAAT

T8 wwrar K amdwA g fs o
atfem arga A w2T g gfvafe @
aTF FLITHT ATHET GF 4T 3 1
g afqafedy ¥ gq v 399 ¢
IART JIT FF BIEAH qifwEaT 747 -
& | B3 AeF wITRTT FE FTIATRE K
yzfmas a3 3z s & | Afww
# ag w2z Freal g f w7 IEw 10
FITC A9 TF 4% 2§ Hlegae 2
@ &\ AT 10 FICETT TF T AT@AT
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gfqafady Hgmm saF fag w1y sew)
A% A & Aleqgr T IR E | end
FAHET & ? FONAIHIAE Fw€ar
g &% uF wiEwr AT 10 0T F0A §1
% FiEd § W9 wEw THRE 1
ALH A T UTHIE TEE] AGH AT
2 % f& 22 9% 129 § ®9 W7y
g @, favz ¥ qe &, # F wrefagi &
9% @ AT AT ATEH ALEEL §
T8 | (AR WTQE FIAT A
AT W fordady fagd sv @ &
AT 3T 10 ET ®TT F A% F12A ¥
THIWT IFT AZ AT T $L @R -§
W& 7 awmar  fw wow fgmig &
A ZIT, FE T R AT 0T AT TH
qAE A WET FIH A qE F adl
FaT | 19 qa fF fee avg § 7 @
gl A A g Al g § ow
qeaT &1 AFT @IE | g0 Ewawa
FT 500 571 fA%I9T #1 9@ o
afw anhe fawar 2wz & foo 1500
T K| & TF TE | GAEE AT @f
gore avd1 fagiwa #1 gwew 47, w7
F a 7 1 1,500 §7a7 weT Wz
a1 @1 T gz e fufaw= asa g
A1 381 &g fF T wreedl ¥
fenfire 241 AL IW A T 500997
& AW A% F12 T 1799 HAT
a1 7 ag weAT wrgan g i o wmas &
mmmsﬁ%#m %7 ufeq-
gieafaar @, agswadT @Az i
fis formr safag v e 07 a8 sawy
o AT | ¢ T TG § 9 F2q 77
ST % 99 F §70F §1 W arg
W qar 9| WA | AF) a9E & (% g
qedh g T § SO0 qgaT Fel1 S
2\ qufeq § 38 wma FaAc AT wHE
w0, W grEm A |1 w3, f§
0% 30T F TA AfemmT T FH
Tifed | A safaq gga uwTIE WiwaT
o7 IHH BIEAH MGEL F7 § T
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[t s Ao
HHAL AGI a9 w@ §; afew 4
UsTIREE g0 W@ 91T IEEY
fosady ag & sa &

E AW § ag wgan g g
AR AT A Aqq *F faw FAE
A Jeaf Frgwwa &7 af 20 #
auaar g fF T A1 H g MR &
fafarea a7 wrw wo wifezqy, afeq fae
g & o afqafea § s fian g,
FE wrafzagaT e, agioT qEaTst
AL, IAE gW W ANd I g
& B arga S FqATA AT a0
AT WL | AT FIE F AT AL A
ATEH AAL K AT F1 wfeqre T faan
g A Ao areqr oF fafaes w1
ATASE ATEHT ZR0T A A q AT Fuewe
ATEH AT T AATA TG | FHOAT
CCUE CIC G S (L B
afeqare fafwer w1 27 f& fow
#1 Az A AT WA A
wON, AFT ATEH  ATHET A |
qA AT T B AN F | FAOL A3 G
q az A% 2 5 w7 g5 w5 fawt
afrafazt &1 arggsigars aamar 2 41
TFeT fafaeET &1 T w7 F 9%
fafezr wwez woqr & 5, wrd,
geTCr o T 8, e R A R
QAT OF ATHAT AL TFT A W grar A1
A 7w AT Q4T w7 T A iR BT
AT AL AT AT AT FH A
AT AT T qiET A7 feray Foom v
QYT Iq 97 TF Al ¥ =m &7
fad o\ e o qar g fy ar ot
gfmra opw fafes a4, w9 &
I U AEgl R O 4T N A%
ATgH  AgAT  ATAT AT AT HIT
Iq & oty WA F oaNE A IA
# fad azr 7 #%7 o A7 gwrQr
78 ¥ foar 1 far @ mar
77 fax w97 wfrw <% fw fafsee
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iy ag wfegme fear g 5 ag form
a1gH Agere e FoAT 17, I9 6
arfaaz w7 |
THE VICE-CHAIRMAN:
RUTHNASWAMY): Ten minutes are over.

SHRI JAGAT

for more than twenty minutes here.
THE VICE-CHAIRMAN

more.

st wwa aroge : fa Ny 97
ag dfew =] AT A, A feT A o
ag Ffaw aqi ar 87 Hq5 a7 § 7
W7 WY A7 AW qA G AR E

THE VICE-CHAIRMAN (SHRI M.

RUTHNASWAMY): On, minute more.

sft 3PGT TTTITT
THE VICE-CHAHIMAN (SHRI M.
RUTHNASWAMY): Prof. Satyavrata

Siddhantalankar,

WMo weawa fagtoewre  (719-
frdfma) : Sogemes e, § @
s #5797 fF qF 7@ A g | T
& dyra & fa ay 51 21 91, wwfen
o AT WA &y AT g 2 1 79 faw
¥ fawg & A 7w ¥ wgAH A7 2,
a7 9 F1 ATH & | ATHT 1T AV WA
0 ¥ A e g wifed, o
Fafen S & g dae g wfed,
ar & argin v 1 e Forr o &1 wm
F1 Rt weaT § ag 73 8 fr 1 fawa-
fararrera &t At Fn @1 A & faw 7
war ar & f “feg’ T W I
frar strq 1 & a7 wgar W g ¥
“fgeg'" wer arerEifaw W@ R e
sz v gfagre a7 & fir ot Faw afar
Y, 39 F o qre & A a7 4 7 3oy

852

(SHRI M.

NARAIN: Only ten
minutes for me? People have been speaking

(SHRI M.
RUTHNASWAMY): You may take one or
two minutes more. There are Ave speakers
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arfger # dax wgd 7 w17 faa’ w7
‘g ‘g @1 war ) afmas & ge w
g A A 3wyl W “ag”
& Far & Ve’ w0 g 8
T @ 1 ¥ qfex & T we & feg
T 3 A 7g avewafas @ g0
ww AVTIEF 5T &, TS neT 8
T AYIS Wz g1 & Frw g *
FIL AFITTFAT FT FATDF FAT TTT
2 | ¥ # 437 741 5 37 av7 Y 39
z8 #r feafy & ag arame w27 & 0
qrexzifas g1 0% 8, Afpy wor “feg”
wex aveRaifay 3, a1 “fagr” wex o
arexifos 3 aifs ‘e A “faeg”
o 30 717 & | wrd g’ wem avw-
aifaw a3i 8, "faegeaa” wex "T-
aifas 74 &, ot “faeg” wiex ot @rem-
Ffgw AN E | T g ag & v oad
wafee 7 “fay’ wem W Al g
# #aif gl afrafadt & & “aferw”
5% WY gzr € ) ey wem A e
1 QF T AN T AAANE WAz aw
& fm fora Gqoafagen § 3 wifers
ZO1 F7F § | A7 gazmanR favafaerea
2, @g73% fquafaama & o T
F ® Atz favafaaras & 91
ATAAT A T TAW FTATH 4T | AT
= & Ay g7 41 fedy faaroara &
arq 7% favafaama & amq @ @ a9
# 1 afies am fear srfea & qiw 0%
faqr fraafaamr & am o a1 o2
AR awa & a4 W ) qg # ww fag
FZ WNE FAIME T AT HATGL =9
Aqem o g g A g foy fawn
faarad & #47 TLEH HT AT 7IA AigA
faeafaama @ fear g fomr w1 of
78 & fF weftng favafaerea w1 @
w7 &q7 wgwe fEvafamrey v fagr g,
A Rz F47 gAT | WAL 7y ey wew
FY BT FT T WAT WGA A9 T A §
w7 qfean’ W B g FT F g qaw

[10 NOV. 1965]

J

|
f.
|

University 854

(Amdt.) Bill, 1964

UENE ATH @ 39 &, a7 41 AT AF0 E T
73 Mz fag 4 A7 4% dg7 wene
qfeerm 7 1 gafer fag A qaamm
F1 1 qrT § 98 5 d9 w1 97 @ s
& | IT T FI AavNIIaE weT g2
74 1 77 ¥ IOW w7 48 ¢ %
& w1 am w1 famafamay @ 0w
wAvg gfeem Ffratae: w1 W wwE
favafawres @@ | 72 wg1 71 fw fave-
famrera wez v )

st Arweg faw (s9) cEE F
Ay a7 frwafaams 1 9 @T #7
gET AT g ?

sto wemaw fagweier  F T adr
w21 T 3 § 2y fawg A qoernT ¥t
wEAT aqr @A | oW ey qeem
FY WEAAT HI FETAT ATRA &, Hiww 3w
WY I AAAT I IATT TET |

7% we1 w4 ¢ {5 favafagma wee
T & | 9 ara e g | “favafaaen”
afrafady @1y oA & | femave &
2o AT 977 7 gl 41 ¥ “gfaafazs”
weE &1 gaae 57 e mr g ) “gfa-
afgza” s1ad & "G’ @17 @ 41 5y
2 "free” | ag “afeafed)” wm i}
7z "gfafaes’ Gam g W “Iia-
afgza” &1 wd agr & o T 47 §
e g a1 ud fawm g sl &
“gfrafadt” w1 SOt wg deEa # wag
% ag fawafaoma @ safaaem
% | frenem, wafeen=e oY oo F a1z
Aty w2 & Famafaenem | &t sl wsz
forq #t gw agi 7T W A F Al
77 @ q%4 ¢ 9g favafraem &
A WTET BT & AT § TEM wTan
waifaerem sez A7 000 | Al dga
#1 gfez & famafaarm s &1 fiw 2
ar & ag ag wgan § v oo fawm &
faarmagafanzgazam g fs
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AT qeray feararsTe St g ww wfedeor grat sar @ 9w
T WA AT e K aegrg |0 O AR R P o e e
fr s ot Proaforareny g | R MG TR A8 3 | OO
rfgw w1 g4t 777 & Aarag qfean aWﬁﬂT‘?’T‘“ a GG U
farvafrerrera w1 o wofiry Proafreers | TORH W 94 TEEW FEE A
A afe | TG W WG § AEW AT qEA

T ¥ arg & 77 vz agw g e
JUTHT qET T w41 F g AW
wepta w1 aus s wnfae | avgn wT-
X FT AGATZ /T FIT § STFAa |
IIFEIl & ¥ wg g 7 g A I
ofd | g o wd ¥ 7 oA w0 §
feas st gzl saFrgavaa &
at arem JmaT & fae wer wre
FTFATT /147 # At sy +1 favafaensm
FT AT EFH TEAT THAT, AEL Av I9-
FATT 1 & 79 F1 518 7A &Y @1 417 )
4% zw depfa 1 avw AT A W
ar g & wrrew ot vt #
(E R L ESEELEREE AR (o g

“gera Fm, wNW, 97, TSI
LU

Tg |4 41§ 7 a7 79 dady 9fg
# faar war & | 37 5w Ay daiw wmeor
g BT @, q% & Jrafa wmaor [y
=™ a7 Freafaareat & o1 @ & 0
a grr oy ared Adefy A aw
AT qzT &, A ¥Awr A€Hla w1 AW
T3 gepfa T8 @ @l | deta
a3 wid w7 f5 w0 gesfa w1 o
#T frar % ari | desfa & wax
Y TRt AT & A TEFA B WEAT
TEF T qrEAr wF qd g1 § 7 dan iy
T J w31 Ivgeafy ¥ weae "ga” wex #
A 37 w71 99 & ofcare | Foeew & oy
wgt T 7w A for 7T E sTAT OE
afcars g afen | s s =7
afears & 7 mrw qfvare w1 &= oam
& wry 7 farar & weae 87 qrar srar

Tege ¥ w4 § % 6 foer F weaw
w1 fqar q@ &1 weae g §, I wrEar
1 AT FEAT | T HH FAATEd 5 7
freafaamy fadas & weee @@t
& qg wraar fora araer Y 5q 7 w7
ST T2 AT 2 T F1 ATy
& 1w wrawr A gar fopr Wl &
HOA ATTGT A 77 TG AT AT Z
# forstr weft it & wzn argn 5 oaw
=1 AT ¥ AZA A T FA AT §,
af o 7=t 51 fas a=i & da aw
TEAT 81 &6 9 & 1 T ==l &t
fomrers w7 Fa1 g A fratars
w7 37 F foy o w1 w9 faeafirnemi
F BT T WIAAT F ST FAT Z00
forg AT &1 & 7 F gwml g™
farmafaame a7 g0 @ )

oF AT AT T FC A aE Hel
g

fafaai & fadaw ¥ qevg &
HIATT AT AACAE 35 WL F5 & |
faamdt srrg stz 9 @2 g1 & WA
weTioRl & fawg 3% @ g § "7
froafaaes & faeg s a2 @7 &
¥ 2w el e f
¢ ag 7z & 5 A8 wr fawa
oy & fagre 3, v 2, faemw @,
A a AT A - TE &
g A Faremy’ AT srEEqT 9TOW
F 1 Ay’ w1 § g Raw
fosorem & weae fawt &1 #2f aw
qree gaT & | w { fraw qAmar
fererreff ferdmt 3@y A s | wwIT
foradf e e omar & &7 e,
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famr &1 wiv €9 w77 & w9 #1499
FT AT T AF QO Ww A, T AT A,
At fawafqaem & M grfus 500 %
faq g1a & =7 ¥ &g sra | m frag
aar 4 fe 3w 3 2 % [0 ozEq
A Z0 | 77 faad? v fom Sy drear
2 A1 39 & 399 "% w1z fHo e
W A9 AT OF q4W\ EeqT
FATCE TTEFE VT AHTHT 305741
q1q wreft famafemeg ¥ fon-faam
F waig 19§ &z faendt &
AT & ww W 2w wET ) S8
uey fawai & weaw wdw g & aforg &
TRLZIA &, 39 &1 39 ¥ fau 7 fzo
AT | ST TH F 74T FF AFT A G997,
TR AEN WAG ST | G g1 S,
39 1wy foilt a8 30 1 gw A@
FY maar w4 & W (qvafaarm
At frgaor gt §,  fadeor osfy &
ITF FAA T GHT | gaT wE
F7 ¥ 7g o7 mren wen, fomqr w47 of
 fr faw desfa &1 am,  areraar
FT T, AEVIAT FTATH 944 & F17
AT AT TAT WM ] AR qIHY

PANDIT S. S. N. TANKHA (Uttar
Pradesh): Mr. Vice-Chairman, Sir, 1 am
thankful to you for giving me a chance to

(Amendment) Bill, 1964

ing down the strength of the nominated
members in the Court. I hope that such a
step will be helpful and would be to the
good of the University. It is mentioned in
the Bill that the strength of the Members of
Parliament who are to be represented on the
Court is being increased. This is also a wel-
come change.

But, Sir while speaking about these
changes, I do not favour the idea of the term
of the Vice-Chancellor being fixed for a
single term of five years. My own view is
that the term of the Vice-Chancellor—as it
is in various other Universities—should be
for three years with a right of his being re-
elected for a second or a third term. If at all
any stipulation is to be made restricting his
term of office, then it should not be for less
than two terms. That is my suggestion.

Then, Sir, the other thing with which I do
not agree is the changing of the residential
character of the University. Previously, the
University was purely a residential one; the
University wa, confined to the limits of the
City of Banaras. Now this limit is being
extended to a limit of 15 miles' radius
beyond the precincts of the University,
which means a distance of about 15 miles
from the University on all sides. Now, Sir,
as you will see, the character of the
University will be affected by this change. It
will become a resi-dential-cum-teaching
University and it will be impossible for the
University itself to keep proper and good
control over the administration as well as on

speak. I am also thankful to the House for the. teaching and discipline in the colleges
sitting beyond 5.00 p.m. to listen to the which will be 15 miles apart. Therefore, I do

few words which 1 would like to say onNot favour this suggestion and I hope that the

the Bill.

On the whole, I welcome this Bill
which has been brought forward now

hon. Minister will see his way to make some
change in it.

Then, Sir, I do not also favour the idea of

after several years, after the University the membership of the union being made
has been in a very bad way. But) my optional. As my friend, Shri M. P. Shukla, has
support to the Bill is with certainjust stated, I, too, am afraid this move may
reservation with regard to certain matters, lead to greater troubles in the University in

which I will presently place before the
House. I naturally welcome the move of
the hon. Minister in bringing about a
greater proportion of elected element in
the Court, which is indeed a very good
thing, and in bring-
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the years to come. As you will see, the
students are no others than our own
children, brothers and sisters. They are
generally well behaved, inclined to
learning, and inclined to be disciplined.
And it is only a few persons in the
University who instigate others to create
disturbances and all these things. At the
present moment; when the entire student
body a; a whole has membership in the
union, then it is this great majority which
controls that small indisciplined element,
and they can always check their activities.
But when you make the membership
optional, when the union membership
becomes optional, all the good elements
among the students are likely to drop out.
And if they would not like to join it then
that small body will become very
powerful and create all sorts of dis-
turbances inside and outside the Uni-
versity. Therefore, I think that it is a very
Wrong step which we are taking, and it
should be dropped.

Then regarding the name of the
University which is also another very
controversial subject, my own view is
that just like the other universities in my
State a, also outside Uttar Pradesh, the
name of the University should go by the
name of the town In which the university
is located and the appellation 'Hindu' or
'Muslim'— which are all denominational
appellations—should be dropped, and es-
pecially so in the case of those uni-
versities which are under the direct
control of the Central Government. We
are a secular State according to our
Constitution. We say that all the religions
are alike, Hindu, Muslim or Christian.
Then why should we have any
appellation in the name of the university
which connotes a particular religion in it?
After all, *Hindu', "Muslim', 'Christian',
these are all names of religions.
Therefore, for a secular State it would be
a wrong thing to say that the University
should be called 'The Banaras Hindu
University'. 'Banaras University' is quite
good. At the same time if the

[RAJYA SABHA ]
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idea of the hon. Minister is that the name
should be after that great man, Pandit
Madan Mohan Malviya, = who founded
the University, I would certainly have no
objection. It would in fact give  me
great pleasure. But what I a*m afraid, of
is this that if you give a great man's name
to an institution and if that institution at
a later date may fall into evil days, and
cannot keep up to the traditions of its
founder or of that great man. then, I am
afraid, it will bring a bad name on  that
great man himself. Therefore to
associate any institution, a teaching
institution particularly, with a great
man's name would not be a right thing t,
do. But, of course if the House is of that
opinion, I shall be only too glad about it.
I shall have no other objection to it. But I
think the name which Pandit Madan

Mohan Malviya himself  suggested
namely 'The Kashj Vishwa-Vidyalay' is
quite appropriate. If any change has

to be made after dropping the word

'Hindu' and if it is to be named as  'the
Kashi Vishwa-Vidyalay', that too is
acceptable to me. But if the hon.

Minister  desires it to be named after
the great Pandit Madan Mohan Malviya,
well, the House will be only too glad to
name it after; him. But as I have said,
what I am afraid of is as to whether it
would live up to his great ideals. Another
point is about the termination of the
services of people, the services of the
Vice-Chancellor and the Registrar, in
this Bill on its becoming an Act. I think,
Sir, this is a novel provision and it is
a very wrong method of doing things. It
is highly improper for Parliament to
interfere in the making of appointments or
in dropping out  people  from service.
After all, the Vice-Chancellor is  a very
great  man who has  been a Judge of
the Supreme Court and a man who has
commanded the highest respect and I
cannot believe that he could have done
anything other than in the best interests of
the University. Besides this, 1 also
learn that his term is about to  expire a
few months hence. If that is so, and
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if it is desired by the hon. Minister that
his services should be dispensed with
then the best thing would be to provide in
this Bill that this measure should come
into force only after his retirement. In
other words, itf may be mentioned that
this Act will come into force only in
March or April, 1966 and not
immediately. That is a very easy thing to
do but it is very wrong to mention in the
enactment itself that his services are to be
terminated with the passing of this
measure. It i« still worse in the case of the
Registrar. He is a permanent employee of
the University and there are provisions in
the rules of the Banaras University, as
there are in other University Act! for the
dismissal of an employee You cannot ask
Parliament to dismiss the Registrar or any
other servant. It will be a wrong thing to
ask Parliament to do it and if we do take
up that responsibility of doing such a
thing, we will have to find out as to how -
far it would be legal on our part to do so.
It will be open to challenge in the
Supreme Court as to whether we had
authority to do such a thing. Why do you
want to create difficulties? Once the new
set-up comes into being, it would be open
for it to determine whether the Registrar
is working properly or not and if he is
found not to be working properly, he can
be thrown out then according to the
provisions in the new Act, itself.
Provision has been made in the Bill for
the dismissal of its employees by the
University. May I say that I do not know
the Registrar or anything about his work.
We also do not know how the Vice-
Chancellor or the Registrar work. There
is no report before us saying that the
Vice-Chancellor has not worked well or
that the Registrar has not worked well.
We can only make a surmise from the
provisions in the Bill that they have not
been considered fit enough for continuing
in their office. It would be

GMGIPND—RS—871RS— 16-2-66— 570
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very wrong on our part to do that. Why
should we take this unique step? Any
provision that we make should be made
in the normal course and we should not
step in here in such matters. The nature
of the work of the Registrar is not also
within our knowledge. Prom the manner
in which he has been working for so
many long years under so many Vice-
Chaneellors there cannot be an, other
conclusion than this that his work must
have been satisfactory for, otherwise, he
would not have been continued all these
years. Just now unfortunately because the
Registrar and the Vice-Chancellor cannot
see eye to eye with each other or have not
been co-operating in the working of the
University, you should not dispense with
their services so abruptly." And, in any
case, it will be highly improper on the
part of Parliament to do so. Mr. Pathak
has advanced So many arguments which
I. think must be considered by this House
and given due weight and we should not
agree to a stipulation of this kind. T am
sure the hon. Minister himself has
expressed in his opening speech that he
does not agree with this point of view
also and considers it Wrong thaf their
services should be dispensed with under
the Act.

With these words, Sir, I support the
Bill.

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): Before I adjourn
the House, I would like to announce that
the Minister will reply tomorrow
morning.

The House stands adjourned till 11
A.M. tomorrow.

The House then adjourned at
fifteen minutes past five of the
clock till eleven of the clock on
Thursday the 11th November
1965



